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AR T - T2 o o=t | & g=hag S-aaforg o S ol soaiae SUene, S T2, ST9IeT aegat
AT ITE AT TYAL, ST ITTE T TATAATHT STd &, e, o af=wtor, e, stawor, #, 93gor, $STr i
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9Trere 7 e & for fAmTar, vt Srnfeer sf I =horhedl &l ITH ST AT &;
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T S | -8 a7 Sifa o, TE o q97 43 AT 2,
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IqTEH o I § ATTET T, FATa T Si¥/TqaT TAZI Feal il TATTAT TAT SATEA AT
SuTERl & fEaTiia ScaTed STaca-UTieeT § 394 g7 9Teaar I (el IaTa aried are
TS o WTEAH & AT A1 A(<ha &9 & AT AT €T F TTIEFd ST/ qTTH0HdT & a1 Tgad
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srafarez % #, AqeT ST WAT T STHHRT TRaTe® H7 3d g0 TRarg® # s-aqfaree /i 347 g,
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aRAT FT FH FA F O gF-ereT AT+ §;
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Fraforfera & gag § iz, ywremt, PRet, Tt a1 9= & Gt o area g0 o Suehdt
% T IT1E TATFAT TG 6 HIEAH & TEEHAT ST HLAT;

(i) aT, S-He TqT, 2t Y TEATT HGAT AT Feaadrs HEedT AT a6z F Hafed ga-T;
(iy = 16 % - (1) & 7o R Sea o6 someiies STene § gaars geeht gadt
ESRIE

(iiiy ~ Z-arfre & AT gATAd, Hue, gHeAT TR gehe, At SiY/seaT ST TAR 6
Faxl & Hae | gAT,
(iv) FEFEATAZT FL % ATT THF ITAN & 1% ITEHT 6 gATAT 3% [A7ard F I | T3,

(v)  STUTET AT I8 TAFT S U2 A 30 s #15 3998E, 7oA @7 orfie wdis g
fRrermaT s fAoere & foro Raifa srofors & wv f2ar=t & S-sraferg & erer ST & T &

forT g qfeaeT;

(vi) TTEFT F forw S-srafory f AroEr F O oaw ITHIHTA i @A ST FrATAter ITeAse
FAT e ST ATaet T & faEer, 7fT any gf, | ot )

IeUTEE JATRF T AR &7 ¥ fawarfid saamas arfie w1 Grarfead & &1 =797 F | aafwes
IeUTEE AT | IATEH AT Td 6 UG Feg AT 2 gl & q°q7/AT fAwariia I
T T I & for araet Jorrett wrifead FT TFar g AR Tt § Iearad, ScTad T
ST & AT UF HaeT F &9 § TAVAT - F AG-Ta19 A A& 1 # 2 q96d ¢ | Bt ofF
AT | qfhe Icaresd I=0 1 % == 13(1) F 37 = (1) 7 Fyita st F aqaer §
Fea T TGO =0T A1 & SHAT-ATTAFHTT I T4,

ST wfdaTa T A AT AT /T AR e A wd AHdr AT AT ScaTal ST IAH

At fRem 39 & forw Sugor &t gRATHET Fe it THT UF ShH & Faieaad F Gaiad gadr s
F0 % Torw faearia Seares atfies Tt # anfaer F3T;

T ITIEH ITAFAT/AL ITHAFAT F off TS I8 STHT (A FY, I<AE T FTF G7qT GHIH T STHT
Frater & foro y=ferd 3% I =41 afgd aras F3,

T AT TorFRl A ITERLL 6 SATATT T FTAT Iral ScATEh! &1 4T STUIAT e I Searee arfea
ITIaRTE 2T;

sgead B arr S-sraferg w1 yw 2 # wferm @ ST 09 s FeT sguer [ 9 ar
HATET T TEIOT (A= AT AT AIATT FTT HATEAT F [0 ITAH FAUI,
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(5) FrT Tguv = a1 A 97 F 309 7T AT AT THE TEd 39 iy a9 ¥ ag Gww % aw
Frawft Fefaa g, wev 3 7 arfis fawft s e aft Scres F G a7 § w52 w1 gt
ar qoft FrATerat § AT A UF ATt faaeell wree i S

(6) ITITEF Hea 1 T TS 2 Fl T2T 1 H ST Toqq HAT ST T89F 91 T=7 (F) § foreartea
IeqTE JT1ACE TTTEHTT TR AT,

(7 T IeaTee T ST I FTteaTe & oA s=ree st & e # gfvarfua g, a3tawor F g
TEATH ATAT HTF THAT ST qHT &,

6. UG Fval & SUGRMAA -
(1) ST IT WSl AT [ AHUHAT AT TATHLORAT § T8 § ATATRE IATET o IcAT gl aTel TIF et
iR S-S T FUL,
T ITIEF T ST UL ez Y A, TAF0rha i Q. =aworaarall o e g Arare
ITITET & T B ATl ATTACET AIZT S-STTIACE T TUAZT FT Thd Bl |
) Tg gt F4 fF gt aar-aa 7w gguer e i€ g fafRa gt a1 s fae-
fgert & srqam €
(3) IqH T AL fohT 0 -7 frg 1 Aoy fqferd fq § aa aF 37 S0 ST 0 39, T,
TR WS AT T il T FSIT S0,
(4) 77 gfatara :33 fF S-sraferg % werw siv wRags % " wataww & #i afa 7 ug=,
(5) Fea 1 gguer Ay A & fRem-fAdelt ¥ s garerw v ww S-srafare F arfvemEt #r w2 §
STETT FT ST UH AT T Featdr TgO07 (42707 97 AT HA e =g wguor [{er 9w+
STa Y T ST, FATeAT o forT Suerser U |
7. PN & STWEIAA - (1) T AT FT ICTEHF F €T | GUG 7 F7 1A {337 7247 81 a7 =gy
JTNTHAT T S-S STHT 2 & forw ater, O o aroeft goreft gren v fAfdse e Suorsy oy qur
TH THTT HURW 0 0 S-srafores Fr Icarad g At Aied S dhew/ ST/ I A w R T ST ST,

2) ST [T/ S-S e $-3TIfee & STHTRAT Fl AT il ATTEHT TUTSAT/STHT ATTHT T & FTaT
LTI AT ATTH FH LT

(3) T G T ATHT HT 6 =7 TR giorg S-Tq1re &7, TATRTT, IcaTaeh 7 TR iad JIg Feg
T ATTH Fferq THae o s |
(4) 77 gfafad e s fF $-srforse 3 seror s aivegs F S qaiawer @ w1 afa T 78+

8. AAHHr FA T T GRA. - (1) TIF TR FLA qTAT TAHRL0T T TERAT F DT I

T-TTAY AT FUGI FHTM 3T TH AT FT T TUST Feg & AT & IIAFA 9% AT [AoFhF il (Aiee fRor §

FST;

) T TATHTHLOT A ATAT U FTIAT ATIEHTT ITH Fe o (o0 Fefera s wguor fo==ror &€ #ir 777 13 %
3 o (4) § et v & srfaataa v= 7 1(F) § e w0,

() EET TeT g e a1 uE At TRESEr F Arg T q7 A FA AT H#OTET
1(F@) & STTETT TSt F7 i g o &7 i srater & sfraw swarfe 7 g a1 <o gar
TAT STTUIT,

(@)  WTfAeha TEIATHLOT FA ATer & forw sruferg g R 9 aTiue SeT u¥ Seqe S-Aqfrg & sAieT
T T T FAF=07 AL Fr ATIAF AT T TEIT T,
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7 AT FeAT R S-srafora & siereor o aiage % S watawe w1 # g g T g
7g At F2ar & qefmor sfmT & wres $i ggtawr 1w i aiose g9 T 9

TIF AT g GiATHd FT 3 39 Y giora fam s S-sraferg &1 sifaend Swugor st a1 WSt w0
RICEERERIIE

Jeas SR qatera s wguer = a1 & 39 O ad, o et @&5tea 2, % 30 57 & a1 399
@ TET 3 H it Eaweft wree F:3m |

JeI® AR gared fhw o S-srafare F afderg w=T 2 § sreferd & uq afderdt #ir gt
ITFEERTET GTET SeteaT o form Suersyr st Amfeu)

IYHITHT AT T ITHIHT F IAQTRAE. - (1) AT -| H Tag T2 37 sorazi = ST F ST a7 98

wﬁmwgﬁ%ﬁ%wﬁwmw%mﬂgﬁwﬁwmmmw@%mwmwm%

Areaw o Afae e & 8= ST T=T 8 AT ITEw F1 SUAsd FS TS Saled AT ATTH o aTell HaraAl o HIeaq &
STTerad ST/ T T Hl AT ST 3T 85

(2)

©)

10.

FTA-| & Tt F2a T TerFatiag F a8 ITFIH I50-2 H ITh 1T IoueT S-qi2re 7 afvrerg &
AT T STfTerg Hetaa =T Tgu fRE=r SIS g AT F forw Iuersy wrus;

ATLT-| § FETag a2 oY STl STERT & STHIFAT AT a2 T Tg AT w¢ fF T8 a2y i
TAFSIAH STE] T F1T SAHAT 6 AT T IHh ATTACE F ATT IAH TLHT HoiT aArert=ad, 1962 (1962
FT 33) % ISl ¥ I refi o (A=t F arefie oy areft TeameedT amnht safde 7 g1,

I § qeag A2 AT TerEE a2 STARR AT ety sete a5 gguer e & v
sgur e qfata & ww 3 7 O ad, Soed 3w el g4afaa €, % a1 areft 30 S & a1 399 uge

HIEA FAT | AE T2 ITAFAT % T § Igd FATST 2 a1 Gt wrataat i aftafea g=ar f vr Hawft
HEATIT T TGO A€ & foeq a9 S 3%a fFaweit gated g, 30 S F AT I8 TeATq B il JTUs

ST & IARMAA. - (1) TAF G57% T2 AT FH o6 Glarem siw o1 st F=a sguer = are

ST FHT-AH T fAfEe areeht 7 fRerr-FEet % srqa Znh;

7w 13 37 7= (3) F arehie Wi & srqaeor § Hafard T yguor === & 7 fswred F#AT,
7g gt w B S-srafrg & dereer siw afivaga & g wgtawr & w1 afq T 25
T AT F o6 ST Tfaaret 7 S@ares T qiaw 97 FE Tahd T97E T 7E;

Tg giataa wam & 6o S-smfrs @ amBREt £ @t 7 o g G s i sriesa =
giaemst v 97 23T s

g EATHT FEM & T-QTFH0 TR I7 -G TRT Tl H TEFa Aqred, Ao i foem
GIERIEICIIE SR ERIEC L

Tquted, Aiora S-sraforse STiesd QT Fwvadt &1 ST ST & STIeg FT I%T 2 § T@T ST AT U Ao
Tl AT o T et STgoOT (=07 A7 AATaT Hafaa 177 Tguer fAF=107 a1 Fl Iqsg FIAT ST,
&7 3§ fFaveft, gufata, detaq a7 yguor e a1 #r o9 s oy, S Gaeft @6@faq g, %
TeETaadt 30 S FT AT ITH T FISA T,
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1.

areft £ g 7T afvewwer & forg fadt S-sraferg @1 wHEEw a9 9F A8t HO o9 IF % ag iy w
TR ST AT % forg Qe asmerat & = # gated s Tguer A 9 § yrtedd a9l

Freft s g ot wfeer & s=rem oft, S & == few o oo 8, e #t g ag=m arern
HTAT ST,

Q- AFHAT § SAGRMAG - (1)  TOAFTHAT T AT Fom & gioem sfiw = g, F =0

wguoT =T A€ gy qeE-aag uw ARty amet A -t % srEeo § ;

A 13 % 3w e (3) & siaeta frnfafer & srqaeor  sEtaa s sguor AT 3 & wfgs g
FI;

g gt G s 6 $-srfaree 3 e i afveee ¥ e wtawor @ wiE gl T 0,

g T2 21 o = T 3 wern e sl i # fr8 e e T s,

TR T (7 1€ AT HefAT ToF Tgur [HF=Aor A€ A Rdreror F forg a4t srere 3uersy w0,
7z giAfera g1 & ses/amnft &1 s seeht giae § T 81 38 Seted TTieda (3 aworndl wF 97 @7
&

FEATHET FE F =30 THRAT F IAoa AaiUg Fwi Qe v wiieEd e @aiars Auig e
AT = giagr # & s,

Tuted, o, qaAfwd S-araiorse & TTEFd T amusdl & 9o H7 A79e@ T=7 2 § @1 A7 i vH
Ao F HATAT F o0 Fei T Fguor RF=0r T2 o1@ET Safaa =7 Tgur {0 a8 Fir 3Uesy FAT
S

iRty Hafaa wrsa wguor f=ror SS9 "wer g, i At ad, Sed 7 FBeft g46@taa g, & arg
FTeAr 30 S[F FT AT ITH Tgd T&T 3 F ariva foawoft wreer w3 |

T % TorT orqe=i-1 § weitag 7 e 10 sraforse Sra $iiw goraiferen STeer a7 srahi #1 e &
ST TRaT g F9Id {5 ITH Fle AATITHAT ATHIAT AAET 7 BT T THHT Soord Haterd Tsg Tguor fFsror
TS & T TToT Fd G0 [T SO,

= e 7 afeafua e el g =srorat & STieETe & f&E|T y=re & qataeiia afa & =7 § q9r47
STTUAT,

E-arqfarse & ity €7 § 38 Y99 ¥ g oo e R #: afle-(1) e T 9w 2w
ST 9T, TEIET AT SRS aEl § $-afres F @S ST TAw * forw sf=nfiw e Av g

fRrgfvor srrar s gRfam w1 % oo el w7 & 33w B srrar a7 9 g o ey H
TTTErd TS IT LA SATHFIT ZIT,;

ot o foro ot o & a1 faamr =T =9 "eeg ®§ wTieesa e o aehTer SAfseor g ¢

ST AT [ HH | T FHATL HT ATAAT AT ST IAHT TSTEHIT GIATHT FAT;

AT glaemsit £ TTIET qEH g9 % o TH FHEl & a9gt a9 § qgrd;

ST 3T T FFT § oA FHERT F forw i swrerer farawme srdserT g 3T,

AT 3T O =0 | AT FHH Ay arfiian (AT sfe St geaT siw wareey it giataraan

T[T AR 39 SUTEE & TATAT FAteaa= & forw gafEng Tsmr a3 #3939, a9 i a4y
TfEda HATAT 1 ATIOF RO Sqa F

a4 4 4 3




10

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

13.

(ii)

JATT 3
g-3rqfaree & yeige F forg mifarse yr=a 3l w'W F@ it ahHar
TR YT 3 Y= e i k.-

R scares e - SaEst H MRHR- (i) T | F Tag T2 67 gerrz e STeRt 1 7ers
ITITEF WTTEFRTE T WA  forw v s ® orqe 3aars A fosft o wraer § <57 wguor 4=y 91 7 srarar
T F AfAE T W e 3eare A 5 F araer # Fehr vguer e a1 wr www § =9 Rt F A9 g
#ir fafyr & Fo f3 #it srafer F $fraw SH-aiea gq T5°7 1 § e F4,;

Tt 32 & TO7 saeT I E 0T, T TGO A0 aE ST TS & AT & T9ATq U SiE-
TEATE ST 3 ARETT FHAT ST ST T ATT I FHTTT B9 o 975 o (WAar 9 397 § e scames
FTACE T VLA FIA % (o7 THATET TOTert F BEaqreg@s aaqarar g, U |1 S| arirg 6t qafe & diae =7
1 (F%) H Fea T TGO (FFAT q1E G0 S-SR T&TT HIM| S-S A & & 7= qut
#it erater F forw fafemmer grm

TH AT H e 1Al % qrT-87 99 & I GUgid (60 ST aTel $-q1ATE ITqE Fie-aTe il Aferd qram
FETTT g1 ST/ FH0 % foIT S-3rqforee & §uger & forw areatas® 9&7 &7 o a0t § aee § 10
T IYT 3T TAFLIAF STHLON AT ATAT, IS Fe-aTe ¥ ITHL0 At fra e o o= #+<a gu
Rrgfvor frar SToam =t 99 F S giorg -srafere £ sraRfora AT ITTEE g aqTs oAt S

IEUTEe GINT rattead (0 ST % forw searfag ®Rewr 6w & 91 §uda aqarad /rEm B o

T AT H FATS STOI, Fea T TZO07 RZ=07 T2 o= 1 3 ey # a7 Faiia :am

(iiy T TG I S AAEE T AATS FT GG AAAL I F TAT ST AT-ATIIFT & 7 F
AR FA
(iv) = qguer R i gy ST § 74y FA 6 fRata § a7 fE o e e

TAFE A ITHRI T YT FA T ICATEF AT STAHE THAT gl ST i o o Share-sierar
EEURRERIEE Y]

(v) THY-aTTATT Saed e F AT et g Sguer fAg=rer i Sefreme-siawe A At g et
TS T FAA07 7 FT SO Fm

(vi)  SHA-TTERTT T % {70 S qHTed g9 & U 97 S19 (& F T Fea 17 Tguor [F2=7 a7 Fir
T=T 1 H areree T STowm "@Eted =7 g REEr | |/ sy e F vrea g| 1w
TTFERTE 0 o= a9 it srafer & forw et wguor fH=ror a7 Sasht T ¢ JhaT g ST o7 ad
& sremefie T arfarfoare % Suedl sraET sfavia aaTu 1o 999 ST ST arese ITe g i e o
T faT & Haw Fea Tgur FF=r 9 Fr srqurad R weqa w1 Fes T yguer A e
arferfaae 71 ToF siawa s U et 3T Sfere | fAfdte odt & IuTEel F IeeEd T g A
AT o ST HTH T TOINOT % ST T S FLeA & TAT ST T AR X Tl &

(viiy ST | § gEaE A=A Sl seei AT SUERT & ToAF ScaTad, od ff e g, Sheme-staem
# Ifeafaa ordt F7 SquTad Fe & for a4t F7w 3o,

(viii)  HEfIT TreT wguwr A a1 Sfere-taEr auTa & AR w9 s sqaTe & el
I T HATH T TAT TAT SAFLTF FEATS & Fea 1T T FIA07 7€ AT Grod HI

(ix) e wguer e S AT & AT B ST IHA AT H A SHTSA-ITIEFT eTeah TTiEawe i
el orat =@ srfarfea % faegl ST oraeT = AFal & aqured § 9w W51 &6 af 39 gaarat
T 3T FEHT T AT Forfed W IFh FON AT ATHT T TLAT 7 (HAAT 6 Fadaq At
THrATE- ITFERTY 7 519 3 & UHT srafer  forw S sraeass qw0=AT 1w ¥ staar Fefad & ashar g
Y T F F 39 3 & ofraw "afaa wrer sguor fe=rr 9 #r giea wam

() S g (T ArE wA ity Y & v aqEe $-ATAee gy & fory g7 [l % st

Taed SUTAL-TIT(EHTT FT UF AAATE ToTeT FT TG-TETd FOT ST 297 F hat o aeies aF
FteETH e
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(ii)

(iii)

(vi)

(vii)
(viii)

(xi) =¥ A % Iuey % SR ATfdEd Icurasw T 2 § AfHeE TR S yAE a9 % 30 §F AT 3HY
@ Fea T T =07 A1 T IET 3 H AT AT F I FAGATAN 67 Ariire e forai seqa Fem

fafwtar w1 wRwr.- (i) $-smfore g @ arer fafawtar #r @efea w7 sgur feer i i sguor
AT fataat & srfaeee stf¥e AT g,

fafamtar wrfaarr #t whgta F oo geafea = sguor e 91 it 7= 7 1(F) § =9 [ F g g fir
fafar & 7= 2 fir srafer 3 ofiae swema w4,

wTferaT & forw it 32 & Qo7 ereres &t wfd g1 9%, |aterd =7 Yguor 4= a1 vHY Sie-u=ard, SEr
& sraeTs qET U ST 39 979 U S g Y T sreae witded T § grierd y=reat @ frarfead
T % oI sraae #1 =7 1(T@) H TR & U |1 $9 &7 & srafer 7 sfae $-smafire F gefem gamew
 forw o gieramstt, aair amaret i STHLr F TaT B, BT ASET F G & ST T AT A daqta b
oo fafeme 2o,

Taferd TrsT FguT fREA ST srAEE A GAATS F ARAFT STAEL a7 F TeATq T STierEwTe i gt 3w
T TR FT T 2
= Rt 3 Siavia ITferhd S satch T%T 2 § 3% T g1 (3 U E-sraforse 3 i #1 vE-vaa

FAT S e 7, S ot ¥ 95fad g, % a1 30 S F F°4r 299 Ted 967 3 § IfedAted s
T UF AT frawof} TaTe 33T Y Safera T Tguor fA==r 91 &l Teqa F;

TTTErTE & Fataor & forw sraes ot qarty & v o 9 39 F @ vew 1(F) § ur= ad F forw
SO 1Y a3 17 TgUor =107 a1E TEFar & A€ 9% T AIAC 60 ST H & T9AT TAT 37 O
F regefi 3 arfafa 3 Sueyl oreraT 0 Siauid aqTe U =t et yrtae § fafRfese oat & Seersm
& 1S Rre 97 2, ITfereTe v Tha w7 a6 3,

farfamtar, i § sfeafeaa ot 1 e w2 & forw ot Fiqgq 3zrumm

gatad s wguer e i S-efire F watawiiy w9 F sqge yeud & fow 3w et F s
AT orat o ol & ToFd UF Szt US FT AGLEAT FT ST ST 397 F et off At v afwmm
2

ST qT (- TH0HAT Bl WA/ F A TR & F & qfHw41m- (i) S-srfore F7 g 6§50
FAAT A AFH, TS & T srorar adrawr  foro Refafag aeamast & vfa aRa @6t asr
U AT A w i wioat #§ weT 4 7 =7 et F ang ae A Aty & g S arer uE | e faw i
At | SATerae T, AT

() ST (wguer femeer s A=) srfafeem, 1974, (1974 1 25) i< 3 (qguer fHareor v A=)
srfarfaem, 1981 (1981 &7 21) & siarta Hafaa Trs7r g fAz=ror 9 gy w=ga wam=r & forw

i

(=) T gag § e SET s wuar wiiasd TR ser A st eeReer gy ST TorE R v
THTI-TT;

@) TH AT AT TN e STTAT T T oo AEaRTEr STTHaReor g STy |2 o qefasT i
T & HaT #7994,

(=) TATHLOT F A |, TH I29F % (o0 HTAa 7 Tgu0T RF107 91 qa=raa &t se s &
= yAS # T afgeme ud Swsia ATt & ST, FavATE STIfAtal & erer AT fAaer &+
THTOT-T;

T =9 FEET F A0 g A AT F TF GaiATd AT (T, FATAT AT HIHT qHET HaeT)
7w, 2008 =i -sraforse (yaye Ud gare) Faw, 2011 F ITT F savid ITiara/oreg s
ToreT zrfr o U WTTeraTe ASTEE a7 JuTe i srater aF YT/ oed e o srerae At
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(ii) Tt T TGO [EAT qE, qHTLTT F U2 TR sreE a9t www | 0f € ST 7 sraew
Fea i wguer A a1 grr gaE-awy uw ARyt anteeft ¥ aqurea § miaofm w1 8
AT TTATTRAT FT ITAN FT 2T ¢ ST S/ AH & o0 qFieq qaeient awarst, sofera
TiorgTell TAT ITEHRT F T 2T AT S-Aq9rc HATIAT FIAT &, Tl FaeT TTAFT €T § qrera
FATEAT % TR gq Star o orffard qw=Ar ST, w9 srfaard aat i Ratha w7 gu e s
FArfteqor ger U swarEal F STiAE it @l T qwar g

(iii) et =T Tgur =0 o, T T QT U e A A g A arira F UE |47 g I
#£T erafer = sfae e & o7y araee &1 79" F3m;

(iv) = It % siavta Tl STiaE o6 ST g A arirg § ai= aut i srafy & oo fEtemrer
BT ¥ T8 A7 ave g1 gearared e fFfeqor foard i v wfy grft S $-srafore 3 w9 ar
TAHR AT AT A7 TATAAT AT Feaid TGO HIA0 A1 g7 F0T-q07 7% Faiia Anreeft
T ST SR faaT @ g,

(v) I3 a7 FA 1 FOT ¢ & st At/ O mwmE S e i ol ordt srrar srfafee F
Foreft et straT THF St a9TT MU AT, S/ A wE A qAATS A SATEY o 6 TeAT ST
TH IO &l TS X o6 TLAT, TATAT HA § FTARA 2IaT & ql Safea o7 T (=77 i,
et % SfanTa Tega e e T 7 1<, Avea srorar [Aefaa #2 aFar &,

(vi) ITFArReoT 3 TETHY0T o for0 saaer gasht JuTe & U |7 o9 o7 & faw 9%7 4 § foFar s sie

TEfed TS qgue AT G FAAT F AT 97 TAF " T 9 oad F erewefiw
FTAE=T F ITSLT AT THE AT aATT T HaT 30T T 8§ Sfeatad ordt & Ieerse &l
Fre FXOTE 7 21, &1 = FTed 6 TG THR H T a9 61 A1 5 [0 T FT HL T 3,

(viiy ST AT [AEEE @S Y TEER T U S-arafores & sfererdt T e w s yia av
30 S F AAAT THH HATAT T5F T AT AL AT g=T 2 # fArq A F g7 wrhAwArdt wn
it fEaweft y=7 3 § yeqa w3,

(viiiy T FEHTT ST HRAT TGO (A0 A, - T S/ 7w g & forw fAvara #
fore wraat 2 fRar-fAde s #7 awa

T fiwcorwat B TR weo F fY vgfQ - () S-sraforse 1 yeas TdhweEat = et F oy g i

fafer & s grae us |7 A" o #r sty 7 st syaeq B S srEr qdtwr gq Aetertea searastt

& e i % Ay gEted T vguer A arE i fiF GfaTt § =T A(F) H AreaT Fm, oq7id-

() st (st fRaTr s fAern) srferfaa, 1974 (1974 &7 25) & a1 (Jguer f[Aamr siw A=)
arferfaae, 1981 (1981 & 21) & refiwr Haterq TsF YU AT T FET Vacq wATAq F i

gyt

(@)  orEERTeT & AT S T deay § ST SRR Few srqar Rt sTierehd e s eRer g
SIRBERIR DRI

() I A weftady it Fefud awar #1 99q S =9 gy 7 5T 32 w71 T s g
EUEE G IR SRR IR E R DL

Taterd T wgur A= A€ FHT-A9T U FeT vguer e o gy Aatha fRen-Adent F s
afgd adt sy & ol sraea & qHTeT gra v T wriersd wura § €Y Al mer st & B S
T Tt saeT= ot 1 UH Sa@dl 0% Aqaed Fd g0 T5T 1 (F@) § TF qrit e Tacd 77
qFAT 85

gafaa sgur A=y @€ gt yww & qOF UF sraeat f i f Gt § v 9t fig fam & et F o
grfer 39 % forg areee w1 e Fa;

Taterd s sguer A= A Fr afT 77 oA wwa % Frewr gt o Fehtaweoraat wae wrfder & A o
AT ATAATw § el ST oTaaT 39 oiaqeia (ATHa =i & SIqITa § TEF L& 2l af 39 qAars &l
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T STFEY TIF FId U 3T FI0T S 2 & q997q =7 a9 % T8 TIed-TTaHe § ST F7 Tl 2,
I T F qHAT & AT [AeAfad FC qhaT 85
(v) TRt = 2 § TS T A AET S-fre F Aterg AT o TAE a9 30 S H AT S99
T HETT TsF T [FHEA0T A F T'=T 3 F o o i eyt oAt iy arfie fHewoft wega wam
14. wifgwR & fAefag ar @ s f afzp.- (1) T3 v5uer FeEer a2, 7fT ol = § o G e
sroraT FATAATAT A7 ST AT QA EEEar AT AATA Ot ST A Tt o orat A sttt % et
AT 39 (T FT ATATAT T § AR LT & AT GAATS B0 AT FA9L a2 oIfead o 7 Hon H &
FIA F AT oA AAET F AT AT TTIARIC T VLT ST TF ¥F FT Tl g (o0 9 SArgd § a9
FHEAT 21 3% 7 fOhu e & 29 2 % i =i swguor fA=ror 9 v 39t ga=ar 7m
2 Fea g gguur fAeer A, Aty el T § 9y 5 e sores sty - atewmras
STTEraRTE 1 foheal T ot AT ST T=ae & It a7 37 FIA F7 AT FeA H STOFA W@l § al gars &
qfaa a3 o fofea & soF Fo #1390 #39 % 918 39 At % sfava s fAEaria somas

FTTeE - TTTARTE T U IATer o T T qohd ] ¢ [o18 98 SHigd # Araede queAdr gl $iv T oy o & 9
2 % ofraw T swguor R et A sguor R afatat i e geer m

(3) wTtere & [efad a1 w7 o s 9w, Fe sguer e i a1 s sguer e a1 3w
e, o sfea et =1 w7 o o g, i S-smfore & gefer demor s weye & fou Aga 3
THA & ST UH =af<h 3 el &7 sruras H:

AT 4

15. T-Iafrse ¥ weror % forg wfewam - woas AfAmtaT, Scres, SUe Feg, AT, AATwoSdl, §oia TIar
AT S-S AT T T ¢ S U a1 oredt 3 v srafdy & s 7 21 ofiw srufersef & =g, fosfy, siaw,
WETTOT AT THFHTIT F ATHCAE T TI-TETH HT A a7 3 forw =1 srfererat v Iqersey e

TR HETIT ST T [FAEAT S8 TH AT il ATACE F [AAFOT AT [AITAN F forw e =7 F
ST foRT ST T et ATer srafarse & wrer § wiwAT e forw i |1 S 39 F o awr aewar 21
A 5

A9 AR iRT STE X F Tewl A1 Suvisat a1 et ar |98 F Rain § ga@ @t § S #
Ferdt

16. 3@ AR AT ITERR 3R 3% el v Suvisar a1 RRet ar safafaa ot F Rt § gaers gt

F ST F FAR- (1) T | F Getag T84T A9q ST ol (A ITEHT TAT I Tl Hf GIATerd FEAT g

3 90 Jea T ToEeiAE SUERT qUT ST gei/STHrsdl/Reat/ataiE gt § e, e, Fefem, gwmade

i, TfeEfades, aTsHaTeed rar Tistades REATEe 29 T 2N Jaema g & @, e, gFamadde

FIfeH, Mot aEEATEe T Tiesiiaes REarEa zaw gq grarfomg 9amf § 0.1% % & aoi v

FeTHaH g FrHTSE 72Tt § 0.01% TF F aST H1 ATTHAH SHged i AATT a1 JT0AT |

2) 1 W2, 2014 ¥ 99 A< § IATC TC YT AT Fweii=s STerl % oy srufer sehigadarsai/ R
sfafers qoif & FEm-16 % 37 7w (1) F Iuael & ge v & 1 g9t g 990d % gasars Tarf &
AIRT A Iof 3T T 2|

(3) AT || § FEag A &7 (99| 16 % 37 779 (1) F Suaei ¥ g2 & S[rus)

(4) FTAT || § getag ARl &7 % Icad gerea Han &6 aqae=t || § {u v aqwrs w@ret &
HIHTEA FT AT AT 1T

(5) S fAfAATar, ST TR Jor@d § @avdaTs Tard Ul 9% U 6T STATdr il ST & 7T STER 6
el 3T T Teah! /ST /EEF0as § Haterd foeqa o1 Suerse FITUdT|

(6) AU AT AT ToFE( T ITERT 6 (o0 TS H AATAT TTAT EATHT FHl el I (o0 SFTATT & SATUIAT S
A 16 & I7-fAFw (1) 3% (4) F Il & rqaTaSar 2|
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(7) T ST AT HAT O SN ¥ o1 STERT BT U d=a i e ST F fafmEir s
argfet &1 fAm-16 % 3u-fAae (1) 3 3w fAam (4) F It & sroafsa faar srom

(8) THAT-TTEHT AR & 9 S Afaatar, B 16 % 3u-Raw (1) F Suaet F g deedt g=ar
TETF FTT | T FAAT FF-S90IT & e o gt

9) FET T FAFA0r 1S, FAATE TRTAT A FEAA F STSLT 6 STATAT T WA ST AT FA % forg

AT H WIS[E J=d AT Tl e ITERT it sTaafad FFqfeRT FTUAT 37 qHAT 7T qLe0r i AR &
e ZTT ag ot St sttt witeeft =i wguor ey a1 % fRen-fAdert % sqame grf

(10)  =fY IATET ANTT GALATH T AT F2IdT & STSET % SAITAT Aol & q7 SCATEF ATIHEF ITEH 4 oI
ITITEHT AT 3T F(AL H ATUIT ST Fed 1 TG00 RF707 A€ % Fer-fAaen F sqae S sate § arsne &
ITITE 0 ATTH ST M

(1) <7 &% =7 e & o STaEET | S || ° = tas #7at ST TARTmrst H 6 gH 6E w6 g9 § =aw
16 % 37 fAaw (1) # Teiag B T sqar F=0 sguor = a1, gaears qarEt & gfaeeff &
Fareeroror 3 foro wgfaat werfor wam

_LATT 6
e

17.  wifEeRaEl & ader - =0 et & oex surdet F srerefi|, sieary st IV #§ 7o et wdet &

freamaT w4

18.  arfts RO .- (1) H&tea w7 sguor A= a1, =7 5 7 wfaad 30 frawew aF == Fast F Grareaaa &
Tarer § ariien Rre G F3T 3 FE Tguer (e v e F

2 Fest wguer A A, S-erafore F wege "at qutha artus qevar fOre qa w9 s gfaad 30
faareae o 1@ st RRrmrfelt afga e s v srifoa wam)

19.  S-3rafrg T REEH. - ATEEHAT TR F ATHE -1 AT TREed FRT SO S ated § Y0 g
TET 6 F STAATY Fa¥or I g0 GAT FEqTaST (T T(dT) | T@ it SA0eqr g

TR A, e @ e giaer # sifaw Foer % forg f&ffmior a1 = & g srtone & aiaes & fm
GATATH AT (T, TATAT A% FHTITET =) 72w, 2008 F avta ST 7 qTer 36T ST

20.  geleaT it Rdfe FAT - -t wHERO ot e § gHeAt gedt § s S-efAy F uiEed F de,
ST ATHer 2, fafemtar, FdEEat, aiares, S T (A wwE, THeAT § are § Gatad s aguer A are
FTETT TAT $-H F T FLITE FIq|

21.  fafAwiar, Sces, SEm@s, aEs, T, W9F AR [TAEE W Qe (1) BT, s,
ATATAF, ATeH, TATHIUHAT, AT ST [T FFH S-S F TAIFT  IST5-47TS 3T g % HIET TAFL0T AT
Fray wer v g2 wft wawre A arfa & forw seavart g

2) fafAmTaT, ScTes, ST, aTed, T FHAT, ASF ST THFFF Heaid Tgu0 (FF=0 € F 79 AqHET o
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 23rd March, 2016

G.S.R. 338(E).—Whereas the draft rules, namely the e-waste (Management) Rules, 2015, were published by
the Government of India in the Ministry of Environment, Forest and Climate Change vide number G.S.R. 472(E), dated
the 10 June, 2015 in the Gazette of India, Extraordinary Part II, section 3, sub-section (ii) inviting objections and
suggestions from all persons likely to be affected thereby, before the expiry of the period of sixty days from the date on
which copies of the Gazette containing the said notification were made available to the public;

AND WHEREAS the copies of the Gazette containing the said notification were made available to the public
on the 10™ day of June, 2015;
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AND WHEREAS the objections and suggestions received within the specified period from the public in
respect of the said draft rules have been duly considered by the Central Government;

NOW, THEREFORE, in exercise of the powers conferred by sections 6, 8 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), and in supersession of the e-waste (Management and Handling) Rules, 2011,
published in the Gazette of India, section 3, sub-section (ii), vide number S.O. 1035(E), dated the 12t May, 2011,
except as respects things done or omitted to be done before such supersession, the Central Government hereby makes
the following rules, namely:-

CHAPTER1
PRELIMINARY

1. Short title and commencement. - (1) These rules may be called the E-Waste (Management) Rules, 2016.
(2) They shall come into force from the 1* day of October, 2016.

2. Application. - These rules shall apply to every manufacturer, producer, consumer, bulk consumer, collection
centres, dealers, e-retailer, refurbisher, dismantler and recycler involved in manufacture, sale, transfer, purchase,
collection, storage and processing of e-waste or electrical and electronic equipment listed in Schedule I, including their
components, consumables, parts and spares which make the product operational but shall not apply to -

(a) used lead acid batteries as covered under the Batteries (Management and Handling) Rules, 2001 made under
the Act;

(b) micro enterprises as defined in the Micro, Small and Medium Enterprises Development Act, 2006 (27 of
2006); and

(c) radio-active wastes as covered under the provisions of the Atomic Energy Act, 1962 (33 of 1962) and rules
made there under.

3. Definitions. - (1) In these rules, unless the context otherwise requires, -

(a) 'Act' means the Environment (Protection) Act, 1986 (29 of 1986);

(b) 'authorisation' means permission for generation, handling, collection, reception, storage, transportation,
refurbishing, dismantling, recycling, treatment and disposal of e-waste, granted to manufacturer, dismantler,
refurbisher and recycler;

(c) 'bulk consumer' means bulk users of electrical and electronic equipment such as Central Government or State
Government Departments, public sector undertakings, banks, educational institutions, multinational
organisations, international agencies, partnership and public or private companies that are registered under the
Factories Act, 1948 (63 of 1948) and the Companies Act, 2013 (18 of 2013) and health care facilities which
have turnover of more than one crore or have more than twenty employees;

(d) 'Central Pollution Control Board' means the Central Pollution Control Board constituted under sub-section (1)
of section 3 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974);

(e) 'collection centre' means a centre or a collection point or both established by producer individually or as
association jointly to collect e-waste for channelising the e-waste to recycler and play such role as indicated in
the authorisation for Extended Producer Responsibility granted to the producer and having facilities as per the
guidelines of Central Pollution Control Board, including the collection centre established by the dismantler or
refurbisher or recycler which should be a part of their authorisation issued by the State Pollution Control
Board where the facility exists;

(f) ‘component’ means one of the parts of a sub-assembly or assembly of which a manufactured product is made
up and into which it may be resolved and includes an accessory or attachment to another component;

(g) ‘consumables’ means an item, which participates in or is required for a manufacturing process or for
functioning of the electrical and electronic equipment and may or may not form part of end-product. Items,
which are substantially or totally consumed during a manufacturing process, shall be deemed to be
consumables;

(h) 'consumer' means any person using electrical and electronic equipment excluding the bulk consumers;
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‘channelisation’ means to direct the path for movement of e-wastes from collection onwards to authorised
dismantler or recycler. In case of fluorescent and other mercury containing lamps, where recyclers are not
available, this means path for movement from collection centre to Treatment, Storage and Disposal Facility;
'dealer' means any individual or firm that buys or receives electrical and electronic equipment as listed in
Schedule I of these rules and their components or consumables or parts or spares from producers for sale;
‘deposit refund scheme’ means a scheme whereby the producer charges an additional amount as a deposit at
the time of sale of the electrical and electronic equipment and returns it to the consumer along with interest
when the end-of-life electrical and electronic equipment is returned;
'dismantler' means any person or organisation engaged in dismantling of used electrical and electronic
equipment into their components and having facilities as per the guidelines of Central Pollution Control Board
and having authorisation from concerned State Pollution Control Board,;
'disposal' means any operation which does not lead to recycling, recovery or reuse and includes physico-
chemical or biological treatment, incineration and deposition in secured landfill;
‘end-of-life’ of the product means the time when the product is intended to be discarded by the user;
‘environmentally sound management of e-waste' means taking all steps required to ensure that e-waste is
managed in a manner which shall protect health and environment against any adverse effects, which may
result from such e-waste;
‘electrical and electronic equipment' means equipment which are dependent on electric current or electro-
magnetic field in order to become functional;
‘e-retailer’ means an individual or company or business entity that uses an electronic network such as internet,
telephone, to sell its goods;
'e-waste' means electrical and electronic equipment, whole or in part discarded as waste by the consumer or
bulk consumer as well as rejects from manufacturing, refurbishment and repair processes;
‘e-waste exchange’ means an independent market instrument offering assistance or independent electronic
systems offering services for sale and purchase of e-waste generated from end-of-life electrical and electronic
equipment between agencies or organisations authorised under these rules;
‘Extended Producer Responsibility’ means responsibility of any producer of electrical or electronic equipment,
for channelisation of e-waste to ensure environmentally sound management of such waste. Extended Producer
Responsibility may comprise of implementing take back system or setting up of collection centres or both and
having agreed arrangements with authorised dismantler or recycler either individually or collectively through a
Producer Responsibility Organisation recognised by producer or producers in their Extended Producer
Responsibility - Authorisation;
‘Extended Producer Responsibility - Authorisation’ means a permission given by Central Pollution Control
Board to a producer, for managing Extended Producer Responsibility with implementation plans and targets
outlined in such authorisation including detail of Producer Responsibility Organisation and e-waste exchange,
if applicable;
‘Extended Producer Responsibility Plan’ means a plan submitted by a producer to Central Pollution Control
Board, at the time of applying for Extended Producer Responsibility - Authorisation in which a producer shall
provide details of e-waste channelisation system for targeted collection including detail of Producer
Responsibility Organisation and e-waste exchange, if applicable;
‘facility’ means any location wherein the process incidental to the collection, reception, storage, segregation,
refurbishing, dismantling, recycling, treatment and disposal of e-waste are carried out;
'Form' means a form appended to these rules;
‘historical e-waste’ means e-waste generated from electrical and electronic equipment as specified in Schedule
I, which was available on the date from which these rules come into force;
‘manufacturer’ means a person or an entity or a company as defined in the Companies Act, 2013 (18 of 2013)
or a factory as defined in the Factories Act, 1948 (63 of 1948) or Small and Medium Enterprises as defined in
Micro, Small and Medium Enterprises Development Act, 2006 (27 of 2006), which has facilities for
manufacture of electrical and electronic equipment;

‘orphaned products’ means non-branded or assembled electrical and electronic equipment as specified in
Schedule I or those produced by a company, which has closed its operations;

‘part’ means an element of a sub-assembly or assembly not normally useful by itself, and not amenable to
further disassembly for maintenance purposes. A part may be a component, spare or an accessory;
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(cc) ‘producer’ means any person who, irrespective of the selling technique used such as dealer, retailer,
e-retailer, etc.;

@) manufactures and offers to sell electrical and electronic equipment and their components or
consumables or parts or spares under its own brand; or

(ii))  offers to sell under its own brand, assembled electrical and electronic equipment and their components
or consumables or parts or spares produced by other manufacturers or suppliers; or

(iii)  offers to sell imported electrical and electronic equipment and their components or consumables or
parts or spares;

(dd) ‘Producer Responsibility Organisation’ means a professional organisation authorised or financed collectively
or individually by producers, which can take the responsibility for collection and channelisation of e-waste
generated from the ‘end-of-life’ of their products to ensure environmentally sound management of such
e-waste;

(ee) ‘recycler’ - means any person who is engaged in recycling and reprocessing of waste electrical and electronic
equipment or assemblies or their components and having facilities as elaborated in the guidelines of Central
Pollution Control Board,;

(ff) 'refurbishment' means repairing of used electrical and electronic equipment as listed in Schedule I for
extending its working life for its originally intended use and selling the same in the market or returning to
owner;

(gg) 'refurbisher’ for the purpose of these rules, means any company or undertaking registered under the Factories
Act, 1948 or the Companies Act, 1956 or both or district industries centre engaged in refurbishment of used
electrical and electronic equipment;

(hh) 'Schedule' means the Schedule appended to these rules;

(i) "spares” means a part or a sub-assembly or assembly for substitution which is ready to replace an identical or
similar part or sub-assembly or assembly including a component or an accessory;

(j) 'State Government in relation to an Union territory means, the Administrator thereof appointed under article
239 of the Constitution;

(kk) 'State Pollution Control Board' means the concerned State Pollution Control Board or the Pollution Control
Committee of the Union Territories constituted under sub-section (1) of section 4 of the Water (Prevention and
Control of Pollution) Act, 1974 (6 of 1974);

(1) “‘target’ means the quantity of e-waste to be collected by the producer in fulfilment of Extended Producer
Responsibility;

(mm) ‘transporter’ means a person or company or entity engaged in the off-site transportation of e-waste by air,
rail, road or water carrying a manifest system issued by the person or company or entity who has handed over
the e-waste to the transporter, giving the origin, destination and quantity of the e-waste being transported;

(2) Words and expressions used in these rules and not defined but defined in the Act shall have the meanings

respectively assigned to them in the Act.
CHAPTER II
RESPONSIBILITIES

4. Responsibilities of the manufacturer. - (1) collect e-waste generated during the manufacture of any electrical
and electronic equipment and channelise it for recycling or disposal;

(2) apply for an authorisation in Form 1 (a) in accordance with the procedure prescribed under sub-rule (2) of rule 13
from the concerned State Pollution Control Board, which shall give the authorisation in accordance with Form
1 (bb);

(3) ensure that no damage is caused to the environment during storage and transportation of e-waste;

(4) maintain records of the e-waste generated, handled and disposed in Form-2 and make such records available for
scrutiny by the concerned State Pollution Control Board;

(5) file annual returns in Form-3, to the concerned State Pollution Control Board on or before the 30th day of June
following the financial year to which that return relates.

5. Responsibilities of the producer. - The producer of electrical and electronic equipment listed in Schedule I shall be
responsible for -

(1) implementing the Extended Producers Responsibility with the following frameworks, namely:-
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(a) collection and channelisation of e-waste generated from the ‘end-of-life’ of their products or ‘end-of-life’ products
with same electrical and electronic equipment code and historical waste available on the date from which these
rules come into force as per Schedule I in line with the targets prescribed in Schedule III in Extended Producer
Responsibility - Authorisation;

(b) the mechanism used for channelisation of e-waste from ‘end-of-life’ products including those from their service
centres to authorised dismantler or recycler shall be in accordance with the Extended Producer Responsibility -
Authorisation. In cases of fluorescent and other mercury containing lamps, where recyclers are not available,
channelisation may be from collection centre to Treatment, Storage and Disposal Facility;

(c) for disposal in Treatment, Storage and Disposal Facility, a pre-treatment is necessary to immobilise the mercury and
reduce the volume of waste to be disposed off;

(d) Extended Producer Responsibility - Authorisation should comprise of general scheme for collection of waste
Electrical and Electronic Equipment from the Electrical and Electronic Equipment placed on the market earlier,
such as through dealer, collection centres, Producer Responsibility Organisation, through buy-back arrangement,
exchange scheme, Deposit Refund System, etc. whether directly or through any authorised agency and
channelising the items so collected to authorised recyclers;

(e) providing contact details such as address, e-mail address, toll-free telephone numbers or helpline numbers to
consumer(s) or bulk consumer(s) through their website and product user documentation so as to facilitate return of
end-of-life electrical and electronic equipment;

(f) creating awareness through media, publications, advertisements, posters, or by any other means of communication
and product user documentation accompanying the equipment, with regard to -

(i) information on address, e-mail address, toll-free telephone numbers or helpline numbers and web site;

(ii) information on hazardous constituents as specified in sub-rule 1 of rule 16 in electrical and electronic
equipment;

(iii) information on hazards of improper handling, disposal, accidental breakage, damage or improper recycling of
e-waste;

(iv) instructions for handling and disposal of the equipment after its use, along with the Do’s and Don’ts;

(v) affixing a visible, legible and indelible symbol given below on the products or product user documentation to
prevent e-waste from being dropped in garbage bins containing waste destined for disposal;

(vi) means and mechanism available for their consumers to return e-waste for recycling including the details of
Deposit Refund Scheme, if applicable;

(g) the producer shall opt to implement Extended Producer Responsibility individually or collectively. In individual
producer responsibility, producer may set up his own collection centre or implement take back system or both to
meet Extended Producer Responsibility. In collective system, producers may tie-up as a member with a Producer
Responsibility Organisation or with e-waste exchange or both. It shall be mandatory upon on the individual
producer in every case to seek Extended Producer Responsibility - Authorisation from Central Pollution Control
Board in accordance with the Form-1 and the procedure laid down in sub-rule (1) of rule 13;

(2) to provide information on the implementation of Deposit Refund Scheme to ensure collection of end-of-life
products and their channelisation to authorised dismantlers or recyclers, if such scheme is included in the
Extended Producer Responsibility Plan.

Provided that the producer shall refund the deposit amount that has been taken from the consumer or bulk consumer
at the time of sale, along with interest at the prevalent rate for the period of the deposit at the time of take back of
the end-of-life product;



36 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(3) the import of electrical and electronic equipment shall be allowed only to producers having Extended Producer
Responsibility authorisation;

(4) maintaining records in Form-2 of the e-waste handled and make such records available for scrutiny by the Central
Pollution Control Board or the concerned State Pollution Control Board;

(5) filing annual returns in Form-3, to the Central Pollution Control Board on or before the 30" day of June following
the financial year to which that return relates. In case of the Producer with multiple offices in a State, one annual
return combining information from all the offices shall be filed;

(6) the Producer shall apply to the Central Pollution Control Board for authorisation in Form 1, which shall thereafter
grant the Extended Producer Responsibility - Authorisation in Form 1(aa).

(7) Operation without Extended Producer Responsibility-Authorisation by any producer, as defined in this rule, shall be
considered as causing damage to the environment.

6. Responsibilities of collection centres. - (1) collect e-waste on behalf of producer or dismantler or recycler or
refurbisher including those arising from orphaned products;
Provided the collection centres established by producer can also collect e-waste on behalf of dismantler,
refurbisher and recycler including those arising from orphaned products
(2) ensure that the facilities are in accordance with the standards or guidelines issued by Central Pollution Control
Board from time to time;
(3) ensure that the e-waste collected by them is stored in a secured manner till it is sent to authorised dismantler or
recycler as the case may be;
(4) ensure that no damage is caused to the environment during storage and transportation of e-waste;
(5) maintain records in Form-2 of the e-waste handled as per the guidelines of Central Pollution Control Board and
make such records available for scrutiny by the Central Pollution Control Board or the concerned State Pollution
Control Board as and when asked for.

7. Responsibilities of dealers. — (1) in the case the dealer has been given the responsibility of collection on behalf of
the producer, the dealer shall collect the e-waste by providing the consumer a box, bin or a demarcated area to
deposit e-waste, or through take back system and send the e-waste so collected to collection centre or dismantler or
recycler as designated by producer;

(2) the dealer or retailer or e-retailer shall refund the amount as per take back system or Deposit Refund Scheme of

the producer to the depositor of e-waste;

(3) every dealer shall ensure that the e-waste thus generated is safely transported to authorised dismantlers or

recyclers;

(4) ensure that no damage is caused to the environment during storage and transportation of e-waste.

8. Responsibilities of the refurbisher. — (1) collect e-waste generated during the process of refurbishing and
channelise the waste to authorised dismantler or recycler through its collection centre;
(2) make an application in Form 1(a) in accordance with the procedure laid down in sub-rule (4) of rule 13 to the
concerned State Pollution Control Board for grant of one time authorisation;
(a) the concerned State Pollution Control Board shall authorise the Refurbisher on one time basis as per Form 1
(bb) and authorisation would be deemed as considered if not objected to within a period of thirty days;
(b) the authorised Refurbisher shall be required to submit details of e-waste generated to the concerned State
Pollution Control Board on yearly basis;
(3) ensure that no damage is caused to the environment during storage and transportation of e-waste;
(4) ensure that the refurbishing process do not have any adverse effect on the health and the environment;
(5) ensure that the e-waste thus generated is safely transported to authorised collection centres or dismantlers or
recyclers;
(6) file annual returns in Form-3 to the concerned State Pollution Control Board, on or before the 30™ day of June
following the financial year to which that return relates;
(7) maintain records of the e-waste handled in Form-2 and such records should be available for scrutiny by the
appropriate authority.
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Responsibilities of consumer or bulk consumer. — (1) consumers or bulk consumers of electrical and electronic
equipment listed in Schedule I shall ensure that e-waste generated by them is channelised through collection centre
or dealer of authorised producer or dismantler or recycler or through the designated take back service provider of
the producer to authorised dismantler or recycler;

bulk consumers of electrical and electronic equipment listed in Schedule I shall maintain records of e-waste
generated by them in Form-2 and make such records available for scrutiny by the concerned State Pollution
Control Board;

consumers or bulk consumers of electrical and electronic equipment listed in Schedule I shall ensure that such
end-of-life electrical and electronic equipment are not admixed with e-waste containing radioactive material as
covered under the provisions of the Atomic Energy Act, 1962 (33 of 1962) and rules made there under;

bulk consumers of electrical and electronic equipment listed in Schedule I shall file annual returns in Form-3, to
the concerned State Pollution Control Board on or before the 30" day of June following the financial year to
which that return relates. In case of the bulk consumer with multiple offices in a State, one annual return
combining information from all the offices shall be filed to the concerned State Pollution Control Board on or
before the 30" day of June following the financial year to which that return relates

10. Responsibilities of the dismantler. - (1) ensure that the facility and dismantling processes are in accordance with
the standards or guidelines prescribed by Central Pollution Control Board from time to time;

(@)
3
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(10)

11.

obtain authorisation from the concerned State Pollution Control Board in accordance with the procedure under
sub-rule (3) of rule 13;

ensure that no damage is caused to the environment during storage and transportation of e-waste;

ensure that the dismantling processes do not have any adverse effect on the health and the environment;

ensure that dismantled e-waste are segregated and sent to the authorised recycling facilities for recovery of
materials;

ensure that non-recyclable or non-recoverable components are sent to authorised treatment storage and disposal
facilities;

maintain record of e-waste collected, dismantled and sent to authorised recycler in Form-2 and make such record
available for scrutiny by the Central Pollution Control Board or the concerned State Pollution Control Board;

file a return in Form-3, to the concerned State Pollution Control Board as the case may be, on or before 30" day of
June following the financial year to which that return relates;

not process any e-waste for recovery or refining of materials, unless he is authorised with concerned State
Pollution Control Board as a recycler for refining and recovery of materials;

operation without Authorisation by any dismantler, as defined in this rule, shall be considered as causing damage
to the environment.

Responsibilities of the recycler. — (1) shall ensure that the facility and recycling processes are in accordance with

the standards or guidelines prescribed by the Central Pollution Control Board from time to time;
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(10)

obtain authorisation from concerned State Pollution Control Board in accordance with the procedure under the
sub-rule (3) of rule 13;

ensure that no damage is caused to the environment during storage and transportation of e-waste;

ensure that the recycling processes do not have any adverse effect on the health and the environment;

make available all records to the Central Pollution Control Board or the concerned State Pollution Control Board
for inspection;

ensure that the fractions or material not recycled in its facility is sent to the respective authorised recyclers;

ensure that residue generated during recycling process is disposed of in an authorised treatment storage disposal
facility;

maintain record of e-waste collected, dismantled, recycled and sent to authorised recycler in Form-2 and make
such record available for scrutiny by the Central Pollution Control Board or the concerned State Pollution Control
Board;

file annual returns in Form-3, to the concerned State Pollution Control Board as the case may be, on or before 30"
day of June following the financial year to which that return relates;

may accept waste electrical and electronic equipment or components not listed in Schedule I for recycling
provided that they do not contain any radioactive material and same shall be indicated while taking the
authorisation from concerned State Pollution Control Board;
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(11) operation without Authorisation by any recycler, as defined in this rule, shall be considered as causing damage to
the environment.

12. Responsibilities of State Government for environmentally sound management of E-waste. — (1) Department
of Industry in State or any other government agency authorised in this regard by the State Government, to ensure
earmarking or allocation of industrial space or shed for e-waste dismantling and recycling in the existing and upcoming
industrial park, estate and industrial clusters;

(2) Department of Labour in the State or any other government agency authorised in this regard by the State
Government shall:
a. ensure recognition and registration of workers involved in dismantling and recycling;
b. assist formation of groups of such workers to facilitate setting up dismantling facilities;
c. undertake industrial skill development activities for the workers involved in dismantling and
recycling;
d. undertake annual monitoring and to ensure safety & health of workers involved in dismantling and
recycling;

(3) State Government to prepare integrated plan for effective implementation of these provisions, and to submit annual
report to Ministry of Environment, Forest and Climate Change.

CHAPTER III
PROCEDURE FOR SEEKING AND GRANT OF AUTHORISATION FOR MANAGEMENT OF E-WASTE
13. Procedure for Seeking and Grant of Authorisation. -

(1) Extended Producer Responsibility - Authorisation of Producers. — (i) every producer of electrical and
electronic equipment listed in Schedule I, shall make an application for Extended Producer Responsibility -
Authorisation within a period of ninety days starting from the date of these rules coming into force in Form-1 to
Central Pollution Control Board;

(ii) on receipt of the application complete in all respects, the Central Pollution Control Board will carry out evaluation
of the Extended Producer Responsibility Plan and on being satisfied that the producer has detailed out an
effective system to manage Extended Producer Responsibility in the country, shall grant Extended Producer
Responsibility - Authorisation, in Form 1(aa) within a period of one hundred and twenty days. The Extended
Producer Responsibility - Authorisation shall be valid for a period of five years;

This authorisation shall include among others the targeted quantity of e-waste, product code wise, to be collected
during the year. The actual target for collection of e-waste for dismantling or recycling will be fixed on the basis of
quantity of electrical and electronic equipment, product code wise, placed in the market in the previous years and
taking into consideration the average life of the equipment. The estimated quantity of e-waste generated during the
current year will be indicated by the producer and the quantity expected to be collected with the collection scheme
proposed to be implemented by the producer will be indicated in the Extended Producer Responsibility plan. The
Central Pollution Control Board shall fix the targets in accordance with Schedule III.

(iii) the Central Pollution Control Board, after giving reasonable opportunity of being heard to the applicant shall
refuse to grant Extended Producer Responsibility — Authorisation;

(iv) in the event of refusal of Extended Producer Responsibility - Authorisation by the Central Pollution Control
Board, the producer will forfeit his right to put any Electrical and Electronic Equipment in the market till such
time the Extended Producer Responsibility - Authorisation is granted,

(v) the Central Pollution Control Board after grant of Extended Producer Responsibility - Authorisation shall forward
the Extended Producer Responsibility Plan to respective State Pollution Control Board for monitoring;

(vi) an application for the renewal of Extended Producer Responsibility-Authorisation shall be made in Form-1 before
one hundred and twenty days of its expiry to Central Pollution Control Board. The Central Pollution Control
Board may renew the authorisation for a period of five years after receipt of compliance report from the



[ o [I—Ems 3(i)] HI &hl TS9A @ SAHTERU 39

concerned State Pollution Control Board which shall submit the compliance report to Central Pollution Control
Board within sixty days from the date of the receipt of the application. In case of non receipt of the compliance
report from the State Pollution Control Board within stipulated time period of sixty days, Central Pollution
Control Board may renew the Extended Producer Responsibility-Authorisation after examining such case on
merit basis, subject to no report of violation of the provisions of the Act or the rules made there under or the
conditions specified in the Extended Producer Responsibility - Authorisation;

(vii) every producer of Electrical and Electronic Equipment listed in Schedule I, shall take all steps, wherever required,
to comply with the conditions specified in the Extended Producer Responsibility — Authorisation;

(viii) the concerned State Pollution Control Board shall monitor the compliance of Extended Producer Responsibility -
Authorisation, take cognizance of any non-compliance and inform Central Pollution Control Board for taking
action, as necessary;

(ix) Central Pollution Control Board shall conduct random check and if in its opinion, the holders of the Extended
Producer Responsibility - Authorisation has failed to comply with any of the conditions of the authorisation or
with any provisions of the Act or these rules and after giving a reasonable opportunity of being heard and after
recording reasons thereof in writing cancel or suspend the Extended Producer Responsibility - Authorisation
issued under these rules for such period as it considers necessary in the public interest and inform the concerned
State Pollution Control Board within ten days of cancellation.

(x) the Central Pollution Control Board shall maintain an online register of Extended Producer Responsibility -
Authorisation granted with conditions imposed under these rules for environmentally sound management of e-
waste, and which shall be accessible to any citizen of the country.

(xi) The producer authorised under the provision of this rule shall maintain records in Form-2 and shall file annual
returns of its activities of previous year in Form-3 to the Central Pollution Control Board on or before 30" day of
June of every year;

(2) Authorisation of Manufacturer. — (i) the manufacturer generating e-waste shall obtain an authorisation from the
concerned State Pollution Control Board;

(ii) the manufacturer shall make an application for authorisation, within a period of ninety days from the date of these
rules coming into force in Form 1(a) to the concerned State Pollution Control Board for grant of authorisation;

(iii) on receipt of the application complete in all respects for the authorisation, the concerned State Pollution Control
Board may, after such enquiry as it considers necessary and on being satisfied that the applicant possesses
appropriate facilities, technical capabilities and equipment to handle e-waste safely, grant within a period of one
hundred and twenty days an authorisation in Form 1(bb) to the applicant to carry out safe operations in the
authorised place only, which shall be valid for a period of five years;

(iv) the concerned State Pollution Control Board after giving reasonable opportunity of being heard to the applicant
may refuse to grant any authorisation;

(v) every person authorised under these rules shall maintain the record of e-waste handled by them in Form-2 and
prepare and submit to the concerned State Pollution Control Board, an annual return containing the details
specified in Form-3 on or before the 30" day of June following the financial year to which that return relates;

(vi) an application for the renewal of an authorisation shall be made in Form-1(a) before one hundred and twenty days
of its expiry and the concerned State Pollution Control Board may renew the authorisation for a period of five
years after examining each case on merit and subject to the condition that there is no report of violation of the
provisions of the Act or the rules made thereunder or the conditions specified in the authorisation;

(vii) manufacturer shall take all steps to comply with the conditions specified in the authorisation;

(viii) the concerned State Pollution Control Board shall maintain an online register of authorisations granted with
conditions imposed under these rules for environmentally sound management of e-waste, and which shall be
accessible to any citizen of the country.

(3) Procedure for grant of authorisation to dismantler or recycler. - (i) every Dismantler or Recycler of e-waste
shall make an application, within a period of one hundred and twenty days starting from the date of coming into force
of these rules, in Form-4 in triplicate to the concerned State Pollution Control Board accompanied with a copy of the
following documents for the grant or renewal of authorisation, namely:-
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(a) consent to establish granted by the concerned State Pollution Control Board under the Water (Prevention and

Control of Pollution) Act, 1974, (25 of 1974) and the Air (Prevention and Control of Pollution) Act, 1981(21
of 1981);

(b) certificate of registration issued by the District Industries Centre or any other government agency authorised in

this regard;

(c) proof of installed capacity of plant and machinery issued by the District Industries Centre or any other

government agency authorised in this behalf;

(d) in case of renewal, a certificate of compliance of effluent and emission standards, treatment and disposal of

hazardous wastes as applicable from the concerned State Pollution Control Board or any other agency
designated for this purpose:

Provided that any person authorised or registered under the provisions of the Hazardous Wastes (Management,

Handling and Transboundary Movements) Rules, 2008, and the E-waste (Management & Handling) Rules, 2011 prior
to the date of coming into force of these rules shall not be required to make an application for authorisation till the
period of expiry of such authorisation or registration:

(ii)

(iii)

@iv)

v)

(vi)

(vii)

(viii)

“

the concerned State Pollution Control Board, on being satisfied that the application is complete in all respects
and that the applicant is utilising environmentally sound technologies and possess adequate technical
capabilities, requisite facilities and equipment to dismantle or recycle and process e-waste in compliance to the
guidelines specified by Central Pollution Control Board from time to time and through site inspection, may
grant authorisation to such applicants stipulating therein necessary conditions as deemed necessary for carrying
out safe operations in the authorised place only;
the concerned State Pollution Control Board shall dispose of the application for authorisation within a period of
one hundred and twenty days from the date of the receipt of such application complete in all respects;
the authorisation granted under these rules shall be valid for a period of five years from the date of its issue and
shall be accompanied with a copy of the field inspection report signed by that Board indicating the adequacy of
facilities for dismantling or recycling of e-waste and compliance to the guidelines specified by Central Pollution
Control Board from time to time;

the concerned State Pollution Control Board may refuse, cancel or suspend an authorisation granted under these
rules, if it has reasons to believe that the authorised dismantler or recycler has failed to comply with any of the
conditions of authorisation, or with any provisions of the Act or rules made thereunder, after giving an
opportunity to the dismantler or recycler to be heard and after recording the reasons thereof;
an application for the renewal of authorisation shall be made in Form - 4 before one hundred and twenty days of
its expiry and the concerned State Pollution Control Board may renew the authorisation for a period of five
years after examining each case on merit and subject to the condition that there is no report of violation of the
provisions of the Act or the rules made there under or the conditions specified in the authorisation;
the Dismantler and Recycler shall maintain records of the e-waste purchased, processed in Form-2 and shall file
annual returns of its activities of previous year in Form-3 to the concerned State Pollution Control Board on or
before 30" day of June of every year;
the Central Government and the Central Pollution Control Board may issue guidelines for standards of
performance for dismantling and recycling processes from time to time.

Procedure for grant of authorisation to refurbisher. — (i) every refurbisher of e-waste shall make an
application, with in a period of one hundred and twenty days starting from the date of coming into force of these
rules, in Form 1 (a) in triplicate to the concerned State Pollution Control Board accompanied with a copy of the
following documents for the grant or renewal of authorisation, namely:-

(a) consent to establish granted by the concerned State Pollution Control Board under the Water (Prevention
and Control of Pollution) Act, 1974, (25 of 1974) and the Air (Prevention and Control of Pollution) Act,
1981 (21 of 1981);

(b) certificate of registration issued by the District Industries Centre or any other government agency
authorised in this regard;

(c) proof of installed capacity of plant and machinery issued by the District Industries Centre or any other
government agency authorised in this behalf.
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(ii) the concerned State Pollution Control Board, on being satisfied that the application is complete in all respects and
complies with the guidelines prescribed by Central Pollution Control Board from time to time, may grant one
time authorisation in Form 1 (bb) to such applicants stipulating therein necessary conditions as deemed
necessary for carrying out refurbishing activities in the authorised place only;

(iii) the concerned State Pollution Control Board shall dispose of the application for authorisation within a period of
one hundred and twenty days from the date of the receipt of such application complete in all respects;

(iv) the concerned State Pollution Control Board may refuse, cancel or suspend a authorisation granted under these
rules, if it has reasons to believe that the authorised refurbisher has failed to comply with any of the conditions
of authorisation, or with any provisions of the Act or rules made thereunder, after giving an opportunity to the
refurbisher to be heard and after recording the reasons thereof;

(v) the Refurbisher shall maintain records of the e-waste purchased and refurbished in Form-2 and shall file annual
returns of its activities of previous year in Form-3 to the concerned State Pollution Control Board on or before
30" day of June of every year.

14. Power to suspend or cancel an authorisation.- (1) The State Pollution Control Board may, if in its opinion, the
holder of Manufacturer or Dismantler or Recycler or Refurbisher Authorisation has failed to comply with any of the
conditions of the authorisation or with any provisions of the Act or these rules and after giving a reasonable opportunity
of being heard and after recording reasons thereof in writing cancel or suspend the authorisation issued under these
rules for such period as it considers necessary in the public interest and inform Central Pollution Control Board within
ten days of cancellation;

(2) The Central Pollution Control Board, if in its opinion, the holders of the Extended Producer Responsibility-
Authorisation has failed to comply with any of the conditions of the authorisation or with any provisions of the Act or
these rules and after giving a reasonable opportunity of being heard and after recording reasons thereof in writing
cancel or suspend the Extended Producer Responsibility- Authorisation issued under these rules for such period as it
considers necessary in the public interest and inform State Pollution Control Boards or Pollution Control Committees
within ten days of cancellation;

(3) Upon suspension or cancellation of the authorisation, the Central Pollution Control Board or State Pollution Control
Board may give directions to the persons whose authorisation has been suspended or cancelled for the safe storage and
management of the e-waste and such persons shall comply with such directions.

CHAPTER IV

15. Procedure for storage of e-waste. - Every manufacturer, producer, bulk consumer, collection centre, dealer,
refurbisher, dismantler and recycler may store the e-waste for a period not exceeding one hundred and eighty days and
shall maintain a record of collection, sale, transfer and storage of wastes and make these records available for
inspection:

Provided that the concerned State Pollution Control Board may extend the said period up to three hundred and
sixty five days in case the waste needs to be specifically stored for development of a process for its recycling or reuse.

CHAPTER V

REDUCTION IN THE USE OF HAZARDOUS SUBSTANCES IN THE MANUFACTURE OF ELECTRICAL
AND ELECTRONIC EQUIPMENT AND THEIR COMPONENTS OR CONSUMABLES OR PARTS OR
SPARES

16. Reduction in the use of hazardous substances in the manufacture of electrical and electronic equipment
and their components or consumables or parts or spares. — (1) Every producer of electrical and electronic
equipment and their components or consumables or parts or spares listed in Schedule I shall ensure that, new Electrical
and Electronic Equipment and their components or consumables or parts or spares do not contain Lead, Mercury,
Cadmium, Hexavalent Chromium, polybrominated biphenyls and polybrominated diphenyl ethers beyond a maximum
concentration value of 0.1% by weight in homogenous materials for lead, mercury, hexavalent chromium,
polybrominated biphenyls and polybrominated diphenyl ethers and of 0.01% by weight in homogenous materials for
cadmium.
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(2) Components or consumables or parts or spares required for the electrical and electronic equipment placed in the
market prior to 1* May, 2014 may be exempted from the provisions of sub-rule (1) of rule 16 provided Reduction
of Hazardous Substances compliant parts and spares are not available.

(3) The applications listed in Schedule II shall be exempted from provisions of sub-rule (1) of rule 16.

(4) Every producer of applications listed in Schedule II shall ensure that the limits of hazardous substances as given in
Schedule II are to be complied.

(5)  Every producer shall provide the detailed information on the constituents of the equipment and their components
or consumables or parts or spares alongwith a declaration of conformance to the Reduction of Hazardous
Substances provisions in the product user documentation.

(6) Imports or placement in the market for new electrical and electronic equipment shall be permitted only for those
which are compliant to provisions of sub-rule (1) and sub rule (4) of rule 16.

(7) Manufacture and supply of electrical and electronic equipment used for defence and other similar strategic
applications shall be excluded from provisions of sub-rule (1) of rule 16.

(8) Every producer while seeking Extended Producer Responsibility - Authorisation will provide information on the
compliance of the provisions of sub-rule (1) of rule 16. This information shall be in terms of self-declaration.

(9) Central Pollution Control Board shall conduct random sampling of electrical and electronic equipment placed on
the market to monitor and verify the compliance of Reduction of Hazardous Substances provisions and the cost
for sample and testing shall be borne by the Producer. The random sampling shall be as per the guidelines of
Central Pollution Control Board.

(10) If the product does not comply with Reduction of Hazardous Substances provisions, the Producers shall take
corrective measures to bring the product into compliance and withdraw or recall the product from the market,
within a reasonable period as per the guidelines of the Central Pollution Control Board.

(11) Central Pollution Control Board shall publish the methods for sampling and analysis of Hazardous Substances as
listed in sub-rule(1) of rule 16 with respect to the items listed in Schedule I and II and also enlist the labs for this
purpose.

CHAPTER VI
MISCELLANEOUS

17. Duties of authorities. - Subject to other provisions of these rules, the authorities shall perform duties as specified
in Schedule I'V.

18. Annual Report. — (1) The concerned State Pollution Control Board shall prepare and submit to the Central
Pollution Control Board an annual report with regard to the implementation of these rules by the 30" day of September
every year in Form-5.

(2) The Central Pollution Control Board shall prepare the consolidated annual review report on management of e-waste
and forward it to the Central Government along with its recommendations before the 30" day of December every year.
19. Transportation of e-waste. —The transportation of e-waste shall be carried out as per the manifest system
whereby the transporter shall be required to carry a document (three copies) prepared by the sender, giving the details
as per Form-6:

Provided that the transportation of waste generated from manufacturing or recycling destined for final disposal to a
treatment, storage and disposal facility shall follow the provisions under Hazardous Wastes (Management, Handling
and Transboundary Movement) Rules, 2008.

20. Accident reporting.- Where an accident occurs at the facility processing e-waste or during transportation of e-
waste, the producer, refurbisher, transporter, dismantler, or recycler, as the case may be, shall report immediately to the
concerned State Pollution Control Board about the accident through telephone and e-mail.

21. Liability of manufacturer, producer, importer, transporter, refurbisher, dismantler and recycler.- (1) The
manufacturer, producer, importer, transporter, refurbisher, dismantler and recycler shall be liable for all damages
caused to the environment or third party due to improper handling and management of the e-waste;
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(2) The manufacturer, producer, importer, transporter, refurbisher, dismantler and recycler shall be liable to pay
financial penalties as levied for any violation of the provisions under these rules by the State Pollution Control Board
with the prior approval of the Central Pollution Control Board.

22. Appeal.- (1) Any person aggrieved by an order of suspension or cancellation or refusal of authorisation or its
renewal passed by the Central Pollution Control Board or State Pollution Control Board may, within a period of thirty
days from the date on which the order is communicated to him, prefer a appeal in Form 7 to the Appellate Authority
comprising of the Environment Secretary of the State.

(2) The Appellate Authority may entertain the appeal after expiry of the said period of thirty days if it is satisfied that
the appellant was prevented by sufficient cause from filing the appeal in time.

(3) Every appeal filed under this rule shall be disposed of within a period of sixty days from the date of its filing.

23. The collection, storage, transportation, segregation, refurbishment, dismantling, recycling and disposal of e-waste
shall be in accordance with the procedures prescribed in the guidelines published by the Central Pollution Control
Board from time to time. Implementation of e-waste (Management and Handling) Amendment Rules, 2011 shall be in
accordance with the guidelines prescribed by the Central Pollution Control Board from time to time.

24. Urban Local Bodies (Municipal Committee or Council or Corporation) shall ensure that e-waste pertaining to
orphan products is collected and channelised to authorised dismantler or recycler.

SCHEDULE I
[See rules 2, 3(j), 3(y), 3(aa) and 3(ff); 5; 9; 11(10); 13 (1) (i), 13 (1) (vii) and 16(1), 16(11)]

Categories of electrical and electronic equipment including their components, consumables, parts and spares
covered under the rules.

Sr. No. | Categories of electrical and electronic equipment Electrical and
electronic equipment
code

1. Information technology and telecommunication equipment :
Centralised data processing: Mainframes, Minicomputers ITEW1

Personal Computing: Personal Computers (Central Processing Unit with input | ITEW2
and output devices

Personal Computing: Laptop Computers(Central Processing Unit with input and | ITEW3
output devices)

Personal Computing: Notebook Computers ITEW4
Personal Computing: Notepad Computers ITEWS
Printers including cartridges ITEW6
Copying equipment ITEW7
Electrical and electronic typewriters ITEWS
User terminals and systems ITEW9
Facsimile ITEW10
Telex ITEW11
Telephones ITEW12
Pay telephones ITEW13
Cordless telephones ITEW14
Cellular telephones ITEW15

Answering systems ITEW16
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ii. Consumer electrical and electronics:
Television sets (including sets based on (Liquid Crystal Display and Light | CEEW1
Emitting Diode technology)
Refrigerator CEEW2
Washing Machine CEEW3
Air-conditioners excluding centralised air conditioning plants CEEW4
Fluorescent and other Mercury containing lamps CEEW5
SCHEDULE II
[See rules 16 (3), 16 (4) and 16 (11)]
Applications, which are exempted from the requirements of sub-rule (1) of rule 16
Substance
1 Mercury in single capped (compact) fluorescent lamps not exceeding (per burner):
1(a) For general lighting purposes <30 W : 2.5 mg
1(b) For general lighting purposes > 30 W and <50 W : 3.5mg
1(c) For general lighting purposes > 50 W and <150 W : 5mg
1(d) For general lighting purposes >150 W : 15 mg
1(e) For general lighting purposes with circular or square structural shape and tube diameter <17 mm : 7mg
1(f) For special purposes:5 mg
2(a) Mercury in double-capped linear fluorescent lamps for general lighting purposes not exceeding
(per lamp):
2(a)(1) Tri-band phosphor with normal life time and a tube diameter < 9mm (e.g. T2): 4mg
2(a)(2) Tri-band phosphor with normal life time and a tube diameter > 9 mm and < 17 mm (e.g. T5): 3
mg
2(a)(3) [T Tri- band phosphor with normal life time and a tube diameter >17 mm and < 28 mm(e.g. T8): 3.5
mg
2(a)(4) Tri-band phosphor with normal life time and a tube diameter >28 mm (e.g. T 12):3.5 mg
2(a)(5) Tri-band phosphor with long life time (>25000 h):5mg
2(b) Mercury in other fluorescent lamps not exceeding(per lamp):
2(b)(1) Linear halophosphate lamps with tube >28 mm (e.g. T 10 and T12):10 mg
2(b)(2) Non-linear halophosphate lamps(all diameters):15mg
2(b)(3) Non-linear tri-band phosphor lamps with tube diameter >17 mm(e.g.T9):
15 mg
2(b)(4) Lamps for other general lighting and special purposes (e.g. induction lamps):15mg




[ o [I—Ems 3(i)] HI &hl TS9A @ SAHTERU 45

3 Mercury in cold cathode fluorescent lamps and external electrode fluorescent lamps (CCFL and
EEFL)for special purposes not exceeding (per lamp):
3(a) Short length( < 500 mm):3.5mg
3(b) Medium length(>500 mm and<1500 mm): Smg
3(c) Long length(>1500 mm): 13mg
4(a) Mercury in other low pressure discharge lamps (per lamp): 15mg
4(b) Mercury in High Pressure Sodium(vapour) lamps for general lighting purposes not exceeding (per
burner)in lamps with improved colour rendering index Ra>60:
4(b)-I P <155 W:30 mg
4(b)-1I 155 W <P <405 W : 40 mg
4(b)-1I1 P >405 W: 40 mg
4(c) Mercury in other High Pressure Sodium(vapour)lamps for general lighting purposes not
exceeding (per burner):
4(c)-1 P<155 W:25mg
4(c)-I1 155 W < P <405 W:30 mg
4(c)-111 P >405 W:40 mg
4(d) Mercury in High Pressure Mercury (vapour) lamps (HPMV)
4(e) Mercury in metal halide lamps (MH)
4() Mercury in other discharge lamps for special purposes not specifically mentioned in this
Schedule
5(a) Lead in glass of cathode ray tubes
5(b) Lead in glass of fluorescent tubes not exceeding 0.2% by weight
6(a) Lead as an alloying element in steel for machining purposes and in galvanized steel containing up to
0.35% lead by weight
6(b) Lead as an alloying element in aluminium containing up to 0.4% lead by weight
6(c) Copper alloy containing up to 4% lead by weight
7(a) Lead in high melting temperature type solders (i.e. lead-based alloys containing 85% by
weight or more lead)
7(b) Lead in solders for servers, storage and storage array systems, network infrastructure equipment
for switching, signalling, transmission, and network management for telecommunications
7(c)-1 Electrical and electronic components containing lead in a glass or ceramic other than dielectric ceramic

in capacitors, e.g. piezoelectronic devices, or in a glass or ceramic matrix compound.
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7(c)-I1 Lead in dielectric ceramic in capacitors for a rated voltage of 125 V AC or 250 V DC or higher
7(c)-111 Lead in dielectric ceramic in capacitors for a rated voltage of less than 125 V AC or 250 V DC
8(a) Cadmium and its compounds in one shot pellet type thermal cut-offs
8(b) Cadmium and its compounds in electrical contracts
9 Hexavalent chromium as an anticorrosion agent of the carbon steel cooling system in absorption
refrigerators up to 0.75% by weight in the cooling solution

9(b) Lead in bearing shells and bushes for refrigerant-containing compressors for heating, ventilation
air conditioning and refrigeration (HVACR) application.

11(a) Lead used in C-press compliant pin connector systems

11(b) Lead used in other than C-press compliant pin connector systems

12 Lead as a coating material for the thermal conduction module C- ring

13(a) Lead in white glasses used for optical applications

13(b) Cadmium and lead in filter glasses and glasses used for reflectance standards.

14 Lead in solders consisting of more than two elements for the connection between the pins and the
package of microprocessors with a lead content of more than 80% and less than 85% by weight

15 Lead in solders to complete a viable electrical connection between semiconductor die and carrier within
integrated circuit flip chip packages.

16 Lead in linear incandescent lamps with silicate coated tubes

17 Lead halide as radiant agent in high intensity discharge (HID) lamps used for professional reprography
applications.

18(a) Lead as activator in the fluorescent powder (1% lead by weight or less) of discharge lamps when used|
as specialty lamps for diazoprinting reprography, lithography, insect traps, photochemical and curing
processes containing phosphors such as SMS ((Sr, Ba),Mg Si,0:Pb)

18(b) Lead as activator in the fluorescent powder (1% lead by weight or less) of discharge lamps when used
as sun tanning lamps containing phosphors such as BSP (Ba Si,Os:Pb)

19 Lead with PbBiSn-Hg and PblnSn-Hg in specific compositions as main amalgam and with PbSn-Hg as
auxiliary amalgam in very compact energy saving lamps (ESL)

20 Lead oxide in glass used for bonding front and rear substrates of flat fluorescent lamps used for
Liquid Crystal Displays (LCDs)

21 Lead and cadmium in printing inks for the application of enamels on glasses, such as borosilicate and
soda lime glasses

23 Lead in finishes of fine pitch components other than connectors with a pitch of 0.65 mm and less

24 Lead in solders for the soldering to machined through hole discoidal and planar array ceramic
multilayer capacitors

25 Lead oxide in surface conduction electron emitter displays (SED) used in structural elements, notably in

the seal frit and frit ring.
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26 Lead oxide in the glass envelope of black light blue lamps

27 Lead alloys as solder for transducers used in high-powered (designated to operate for several hours at
acoustic power levels of 125 dB SPL and above) loudspeakers

29 Lead bound in crystal glass

30 Cadmium alloys as electrical/mechanical solder joints to electrical conductors located directly on the
voice coil in transducers used in high-powered loudspeakers with sound pressure levels of 100 dB(A)
and more

31 Lead in soldering materials in mercury free flat fluorescent lamps (which e.g. are used for liquid
crystal displays, design or industrial lighting)

32 Lead oxide in seal frit used for making window assemblies for Argon and Krypton laser tubes

33 Lead in solders for the soldering of thin copper wires of 100 pm diameter and less in power
transformers

34 Lead in cermet-based trimmer potentiometer elements

36 Mercury used as a cathode sputtering inhibitor in DC plasma displays with a content up to 30 mg per
display

37 Lead in the plating layer of high voltage diodes on the basis of azinc borate glass body

38 Cadmium and cadmium oxide in thick film pastes used on aluminium bonded beryllium oxide

39

Cadmium in colour converting II-VI LEDs (<10 pg Cd per mmzof light-emitting area) for use in
solid state illumination or display systems.

SCHEDULE III
[See rules 5 (1) (a) and 13 (1) (ii)]

Targets for Extended Producer Responsibility - Authorisation

No. Year E-Waste Collection Target (Number/Weight)

1) During first two year of implementation of]|[30% of the quantity of waste generation as indicated in
rules Extended Producer Responsibility Plan.

(ii) During third and fourth years 0f][40% of the quantity of waste generation as indicated in
implementation of rules Extended Producer Responsibility Plan.

(iii)  ||During Fifth and Sixth years 0f||50% of the quantity of waste generation as indicated in
implementation of rules Extended Producer Responsibility Plan.

@iv) Seventh year onward of implementation of]|70% of the quantity of waste generation as indicated in

rules Extended Producer Responsibility Plan.
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SCHEDULE 1V
[See rule (17)]

LIST OF AUTHORITIES AND CORREPONDING DUTIES

Sr. No AUTHORITY CORRESPONDING DUTIES
1. Central Pollution Control | (i)  Grant and Renewal of Extended Producer Responsibility - Authorisation
Board, Delhi and monitoring of its compliance.

(ii)) Maintain information on Extended Producer Responsibility - Authorisation
on its web site.

(iii) Set and revise targets for collection of e-waste from time to time.

(iv) Coordination with State Pollution Control Boards

(v)  Preparation of Guidelines for Environmentally Sound Management of e-
waste.

(vi) Conduct random check for ascertaining compliance of the e-waste rules and
identification of such importers or producers who have not applied for
Extended Producer Responsibility authorisation or are not complying with
RoHS provision. Wherever necessary, Central Pollution Control Board will
seek the help of customs department or any other agency of the
Government of India.

(vii) Conduct random inspection of dismantler or recycler or refurbisher.

(viii) Documentation, compilation of data on e-waste and uploading on websites
of Central Pollution Control Board

(ix) Actions against violation of these rules.

(x) Conducting training programmes.

(xi) Submit Annual Report to the Ministry.

(xii) Enforcement of provisions regarding reduction in use of hazardous
substances in manufacture of electrical and electronic equipment.

(xiii) Interaction with IT industry for reducing hazardous substances.

(xiv) Set and revise targets for compliance to the reduction in use of hazardous
substance in manufacture of electrical and electronic equipment from time
to time.

(xv) Any other function delegated by the Ministry under these rules from time to
time.

2. State Pollution Control | (i) Inventorisation of e-waste.

Boards or Committees of
Union territories

(ii)) Grant and renewal of authorisation to manufacturers, dismantlers, recyclers
and refurbishers.

(iii) Monitoring and compliance of Extended Producer Responsibility -
Authorisation as directed by Central Pollution Control Board and that of
dismantlers, recyclers and refurbishers authorisation.

(iv) Conduct random inspection of dismantler or recycler or refurbisher.

(v) Maintain online information regarding authorisation granted to
manufacturers, dismantlers, recyclers and refurbishers.

(vi) Implementation of programmes to encourage environmentally sound
recycling.

(vii) Action against violations of these rules.

(viii) Any other function delegated by the Ministry under these rules.
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Sr. No AUTHORITY

CORRESPONDING DUTIES

Urban Local Bodies | (i)
(Municipal Committee or
Council or Corporation)

To ensure that e-waste if found to be mixed with Municipal Solid Waste is
properly segregated, collected and is channelised to authorised dismantler or
recycler.

To ensure that e-waste pertaining to orphan products is collected and
channelised to authorised dismantler or recycler.

(15 of 1908)

(52 of 1962)

Port  authority under | (i)
Indian Ports Act, 1908
and
Customs Authority under
the Customs Act, 1962 | (iii)

Verify the Extended Producer Responsibility - Authorisation.

Inform Central Pollution Control Board of any illegal traffic for necessary
action.

Take action against importer for violations under the Indian Ports Act,
1908/Customs Act, 1962.

FORM-1

[See Rules 5(1) (g), 13(1) (i), 13(1) (vi)]

Applicable to producers seeking Extended Producer Responsibility - Authorisation

The application form should contain the following information:

1. | Name and full address along with telephone numbers,
e-mail and other contact details of Producer (It should
be the place from where sale in entire country is
being managed)

2. | Name of the Authorised Person and full address with
e-mail, telephone and fax number

3. Name, address and contact details of Producer
Responsibility Organisation, if any with full address,
e-mail, telephone and fax number, if engaged for
implementing the Extended Producer Responsibility

4. | Details of electrical and electronic equipment placed
on market year-wise during previous 10 years in the
form of Table 1 as given below:

Table 1: Details of Electrical and Electronic Equipment placed on the market in previous years - Code wise
Sr. | Electrical and Electronic | Electrical Quantity, number and weight placed on market (year-wise)
No. | Equipment Item and

Electronic
Equipment
Code
A Information technology and telecommunication equipment:
1 Centralised data | ITEW1
processing:  Mainframes,
Minicomputers
2 Personal Computing: | ITEW2

Personal Computers

(Central Processing Unit

with input and output

devices)

3 Personal Computing: | ITEW3

Laptop Computers(Central

Processing Unit with input

and output devices)




50 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

4 Personal Computing: | ITEW4
Notebook Computers

5 Personal Computing: | ITEWS5
Notepad Computers

6 Printers including | ITEW6
cartridges

7 Copying equipment ITEW7

8 Electrical and electronic | ITEWS
typewriters

9 User terminals and | ITEW9
systems

10 Facsimile ITEW10

11 Telex ITEW11

12 Telephones ITEW12

13 Pay telephones ITEW13

14 Cordless telephones ITEW14

15 Cellular telephones ITEW15

16 Answering systems ITEW16

B Consumer electrical and electronics:

17 Television sets (including | CEEW1
sets based on (Liquid
Crystal Display and Light
Emitting Diode
technology)

18 Refrigerator CEEW2

19 Washing Machine CEEW3

20 Air-conditioners excluding | CEEW4
centralised air
conditioning plants

21 Fluorescent and other | CEEW5
Mercury containing lamps

5. Estimated generation of Electrical and Electronic Equipment waste item-wise and estimated collection target for
the forthcoming year in the form of Table 2 including those being generated from their service centres, as given
below:

Table 2: Estimated generation of Electrical and Electronic Equipment waste item-wise and estimated collection
target for the forthcoming year

Sr. No. | Item Estimated waste electrical | Targeted collection
and electronic equipment
generation

Number and weight

Number and weight
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6. Extended Producer Responsibility Plans:

(a) Please provide details of your overall scheme to fulfil Extended Producer Responsibility obligations
including targets. This should comprise of general scheme of collection of used/waste Electrical and Electronic
Equipment from the Electrical and Electronic Equipment placed on the market earlier such as through dealers
and collection centres, Producer Responsibility Organisation, through buy-back arrangement, exchange
scheme, Deposit Refund Scheme, etc. whether directly or through any authorised agency and channelising the
items so collected to authorised recyclers.

(b) Provide the list with addresses along with agreement copies with dealers, collection centres, recyclers,
Treatment, Storage and Disposal Facility, etc. under your scheme.

7. Estimated budget for Extended Producer Responsibility and allied initiatives to create consumer awareness.
8. Details of proposed awareness programmes.
9. Details for Reduction of Hazardous Substances compliance (to be filled if applicable):

(a) Whether the Electrical and Electronic Equipment placed on market complies with the rule 16 (1) limits with respect
to lead, mercury, cadmium, hexavalent chromium, polybrominated biphenyls and polybrominateddiphenyl ethers;

(b)Provide the technical documents (Supplier declarations, Materials declarations/Analytical reports) as evidence that
the Reduction of Hazardous Substances (RoHS) provisions are complied by the product based on standard EN 50581 of
EU;

(c) Documents required:
i. Extended Producer Responsibility plan;
ii. Copy of the permission from the relevant Ministry/Department for selling their product;
iii. Copies of agreement with dealers, collection centre, recyclers, Treatment, Storage and Disposal Facility, etc.;
iv. Copy of Directorate General of Foreign Trade license/permission as applicable;
v. Self-declaration regarding Reduction of Hazardous Substances provision;
vi. Any other document as required.

(Authorised signature)
Place:

Date:

FORM 1(a)
[See rules 4(2), 8 (2), 13(2) (ii), 13(2) (vi) and 13(4) (i)]

APPLICATION FOR OBTAINING AUTHORISATION FOR GENERATION OR STORAGE OR
TREATMENT OR DISPOSAL OF E-WASTE BY MANUFACTURER OR REFURBISHER*

The Member Secretary,
................. Pollution Control Board or.................. Pollution Control Committee

Sir,

1/ We hereby apply for authorisation/renewal of authorisation under rule 13(2) (i) to 13(2) (viii) and/or 13 (4) (i)
of the E-Waste (Management) Rules, 2016 for collection/storage/ transportation/ treatment/ refurbishing/disposal of e-
wastes.

For Office Use Only

Code No. :
Whether the unit is situated in a critically polluted area as identified by Ministry of Environment and Forests (yes/no);
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To be filled in by Applicant

Name and full address:
. Contact Person with designation and contact details such as telephone Nos, Fax. No. and E-mail:
3. Authorisation required for (Please tick mark appropriate activity/ies*)

(i) Generation during manufacturing or refurbishing*
(i) Treatment, if any

(iii) Collection, Transportation, Storage

(iv) Refurbishing

[N

oooo

4. E-waste details:
(a)Total quantity e-waste generated in MT/A
(b) Quantity refurbished (applicable to refurbisher)
(c) Quantity sent for recycling
(d) Quantity sent for disposal

5. Details of Facilities for storage/handling/treatment/refurbishing:

6. In case of renewal of authorisation previous authorisation no. and date and details of annual returns:

Place : Signature
(Name )
Date :
Designation:
Note:-

(1) * The authorisation for e-waste may be obtained along with authorisation for hazardous waste under the Hazardous
Wastes (Management, Handling and Transboundary Movement) Rules, 2008, if applicable.

(2) Wherever necessary, use additional sheets to give requisite and necessary details.

FORM 1 (aa)
[See rules 5 (6) and 13(1)(ii)]

FORMAT OF EXTENDED PRODUCER RESPONSIBILITY - AUTHORISATION
[Extended Producer Responsibility Authorisation for Producer of the Electrical & Electronic Equipment]

Ref: Your application for Grant of Extended Producer Responsibility - Authorisation for following Electrical &
Electronic Equipment under E-Waste (Management) Rules, 2016

1. Number of Authorisation:

Date:
2. M/s. mmmmmmmmmmmnennnas is hereby granted Extended Producer Responsibility - Authorisation based on:
(a) overall Extended Producer Responsibility plan
(b) proposed target for collection of e-waste
3. The Authorisation shall be valid for a period of ___ years from date of issue with following conditions:

(i) you shall strictly follow the approved Extended Producer Responsibility plan, a copy of which is enclosed
herewith;

(ii) you shall ensure that collection mechanism or centre are set up or designated as per the details given in the

Extended Producer Responsibility plan. Information on collection mechanism/centre including the state-wise

setup should be provided;

(iii) you shall ensure that all the collected e-waste is channelised to authorised dismantler or recycler
designated as per the details. Information on authorised dismantler or recycler designated state-wise should be
provided;
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(iv) you shall maintain records, in Form-2 of these Rules, of e-waste and make such records available for
scrutiny by Central Pollution Control Board;

(v) you shall file annual returns in Form-3 to the Central Pollution Control Board on or before 30th day of
June following the financial year to which that returns relates;

(vi) General Terms & Conditions of the Authorisation:

a. The authorisation shall comply with provisions of the Environment (Protection) Act, 1986 and the
Rules made there under;

b. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the Central Pollution Control Board;

c. Any change in the approved Extended Producer Responsibility plan should be informed to Central
Pollution Control Board on which decision shall be communicated by Central Pollution Control
Board within sixty days;

d. It is the duty of the authorised person to take prior permission of the concerned State Pollution
Control Boards and Central Pollution Control Board to close down the facility;

e. An application for the renewal of authorisation shall be made as laid down in sub-rule (vi) of rule of
13(1) the E-Waste (Management) Rules, 2016;

f.  The Board reserves right to cancel/amend/revoke the authorisation at any time as per the Policy of the
Board or Government.

Authorized signatory
(with designation)

To,
Concerned Producer
Copy to:
1. Member Secretary, Concerned State.
2. In-charge, concerned Zonal Office, Central Pollution Control Board.

FORM 1(bb)
[See rules 4(2), 8(2)(a), 13(2) (iii) and 13(4)(ii)]

FORMAT FOR GRANTING AUTHORISATION FOR GENERATION OR STORAGE OR TREATMENT OR
REFURBISHING OR DISPOSAL OF E-WASTE BY MANUFACTURER OR REFURBISHER

Ref: Your application for Grant of Authorisation

1. (a) Authorisation no. ................ and (b) date of issue ............cooiiiiiiiin.
2 Of oo is hereby granted an authorisation for generation, storage,
treatment, disposal of e-waste on the premises situated at.............cooeoeveveiiiiniiiiiiininininen. for the following:

a. quantity of e-waste;
b. nature of e-waste.

3. The authorisation shall be valid for a period from ......... 170 IR
4. The e-waste mentioned above shall be treated/ disposed off in a manner ............ ;1 A

5. The authorisation is subject to the conditions stated below and such conditions as may be specified in the rules for
the time being in force under the Environment (Protection) Act, 1986.

Signature
Designation --------------===----- Date: —--mmemmmmmmmemeem

Terms and conditions of authorisation

1. The authorisation shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules made
thereunder.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorized by the
concerned State Pollution Control Board.
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3. Any unauthorised change in personnel, equipment as working conditions as mentioned in the application by the
person authorized shall constitute a breach of his authorisation.
4. It is the duty of the authorised person to take prior permission of the concerned State Pollution Control Board to
close down the operations.
5. An application for the renewal of an authorisation shall be made as laid down in sub-rule (vi) of rule 13(2).
FORM-2
[See rules 4(4), 5(4), 6(5), 8(7), 9(2), 10(7), 11(8), 13 (1) (xi), 13(2)(v), 13(3)(vii) and 13 (4)(v)]
FORM FOR MAINTAINING RECORDS OF E-WASTE HANDLED OR GENERATED
Generated Quantity in Metric Tonnes (MT) per year
1. Name & Address:
Producer or Manufacturer or
Refurbisher or Dismantler or
Recycler or Bulk Consumer*
2. Date of Issue of Extended Producer
Responsibility Authorisation*/
Authorisation*
3. Validity of Extended Producer
Responsibility Authorisation*/
Authorisation*
4. Types & Quantity of e-waste handled | Category | Quantity
or generated** —
Item Description
5. Types & Quantity of Category ‘ Quantity
e-waste stored Item Description
6. Types & Quantity of Category ‘ Quantity
e-waste sent to collection centre Item Description
authorised by producer/
dismantler/recycler / refurbisher or
authorised dismantler/recycler or
refurbisher**
1. Types & Quantity of Category ‘ Quantity
e-waste transported* Quantity
Name, address and contact details of
the destination
8. Types & Quantity of Category ‘ Quantity
e-waste refurbished* Item Description
Name, address and contact details of
the destination of refurbished
materials
9. Types & Quantity of Category Quantity
e-waste dismantled* Item Description
Name, address and contact details of
the destination
10. Types & Quantity of Category Quantity

e-waste recycled*

Types & Quantity of materials
recovered

Item Description

Quantity

[PART II—SEC. 3(i)]
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Name, address and contact details of
the destination

11. Types & Quantity of e-waste sent to Category Quantity

recyclers by dismantlers —
4 y Item Description

Name, address and contact details of
the destination

12. Types & Quantity of other waste sent | Category Quantity
to respective recyclers by
dismantlers/recyclers of e-waste Item Description

Name, address and contact details of
the destination

13. Types & Quantity of Category Quantity

e-waste treated & disposed Item Description

Name, address and contact details of
the destination

Note:-

(1) * Strike off whichever is not applicable.

(2) Provide any other information as stipulated in the conditions to the authorizer.
(3) ** For producers this information has to be provided state-wise

FORM-3
[See rules 4(5), 5(5), 8(6), 9(4), 10(8), 11(9), 13 (1) (xi), 13(2)(v), 13(3)(vii) and 13(4)(v)]

FORM FOR FILING ANNUAL RETURNS

[To be submitted by producer or manufacturer or refurbisher or dismantler or recycler by 30" day of June following the
financial year to which that return relates].

Quantity in Metric Tonnes (MT) and numbers

1 Name and address of the producer or manufacturer or
refurbisher or dismantler or recycler

2 Name of the authorised person and complete address
with telephone and fax numbers and e-mail address

3 Total quantity of e-waste collected or channelised to
recyclers or dismantlers for processing during the year
for each category of electrical and electronic equipment
listed in the Schedule I (Attach list) by PRODUCERS

Details of the above TYPE QUANTITY No.

3(A)* | BULK CONSUMERS: Quantity of e-waste

3(B)* REFURBISHERS: Quantity of e-waste:

3(C)* | DISMANTLERS:
i Quantity of e-waste processed (Code wise);

ii. Details of materials or components recovered and
sold;

iii. Quantity of e-waste sent to recycler;

iv. Residual quantity of e-waste sent to Treatment,
Storage and Disposal Facility.
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3(D)* | RECYCLERS:
i. Quantity of e-waste processed (Code wise);

ii. Details of materials recovered and sold in the
market;

iii. Details of residue sent to Treatment, Storage and
Disposal Facility.

4 Name and full address of the destination with respect to
3(A)-3(D) above

5 Type and quantity of materials segregated or recovered Type Quantity
from e-waste of different codes as applicable to 3(A)-
3(D)

v Enclose the list of recyclers to whom e-waste have been sent for recycling.

Place
Date Signature of the authorised person

Note:-

(1) * Strike off whichever is not applicable.

(2) Provide any other information as stipulated in the conditions to the authorizer.

(3) In case filing on behalf of multiple regional offices, Bulk Consumers and Producers need to add extra rows to
1 & 3(A) with respect to each office.

FORM-4

[See rules 13(3)(i) and 13(3)(vi)]
APPLICATION FORM FOR AUTHORISATION OF FACILITIES POSSESSING ENVIRONMENTALLY
SOUND MANAGEMENT PRACTICE FOR DISMANTLING OR RECYCLING OF E-WASTE
(To be submitted in triplicate)

1. Name and Address of the unit

2. Contact person with designation, Tel./Fax

3. Date of Commissioning

4. No.of workers (including contract labour)

5. Consents Validity a. Water (Prevention and Control of
Pollution) Act, 1974;
Valid up to
b. Air (Prevention and Control of Pollution)
Act, 1981;
Valid up to

6. Validity of current authorization, if any e-waste (Management & Handling) Rules,
2011;
Valid up to

7. Dismantling or Recycling Process Please attach complete details

8. Installed capacity in MT/year Products Installed capacity

(MTA)
9. E-waste processed during last three years Year Product Quantity
10. | Waste Management:
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a.  Waste generation in processing e-waste Please provide details material wise

b. Provide details of disposal of residue. Please provide details

c. Name of Treatment Storage and Disposal Facility utilized for

11. | Details of e-waste proposed to be procured from re-processing Please provide details
12. | Occupational safety and health aspects Please provide details
13. | Details of Facilities for dismantling both manual as well as

mechanised:

14. | Copy of agreement with Collection Centre

15. | Copy of agreement with Producer

16. | Details of storage for dismantled e-waste

17. | Copy of agreement with Recycler

18. | Details of Facilities for Recycling

19. | Copy of agreement with Collection Centre

20. | Copy of agreement with Producer

21. | Details of storage for raw materials and recovered materials

IL. In case of renewal of authorisation, previous registration or authorisation no. and date

I hereby declare that the above statements or information are true and correct to the best of my knowledge and belief.

Signature

Place: Name:

Date: Designation:

Form-5
[See rule 18 (1)]
FORM FOR ANNUAL REPORT TO BE SUBMITTED BY THE STATE POLLUTION CONTROL BOARD
TO THE CENTRAL POLLUTION CONTROL BOARD
To,
The Chairman,
Central Pollution Control Board,
(Ministry of Environment and Forests)
Government of India, ‘Parivesh Bhawan’, East Arjun Nagar,
Delhi-110 032

1. Number of authorised manufacturer, refurbisher, collection
centre, dismantler and recycler for management of e-waste in
the State or Union territory under these rules

2. Categories of waste collected along with their quantities on a | : | Please attach as Annexure-I
monthly average basis:

3. A Summary Statement code-wise of e-waste collected : | Please attach as Annexure-II
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4. Details of material recovered from recycling of e-waste
5. Quantity of CFL received at Treatment, Storage and Disposal
Facility
6. The above report is for the period from ............... Ottt e
Place:
Date:
Chairman or the Member Secretary
State Pollution Control Board
Form-6
[See rule 19]
E-WASTE MANIFEST
1. Sender’s name and mailing address
(including Phone No.)
2. Sender’s authorisation No, if applicable.
3. Manifest Document No.
4. Transporter’s name and address :
(including Phone No.)
5. Type of vehicle (Truck or Tanker or Special Vehicle)
6. Transports registration’s No.
7. Vehicle registration No.
8. Receiver’s name & address
9. Receiver’s authorisation No, if applicable.
10. Description of E-Waste (Item, Weight/ Numbers) :
11. Name and stamp of Sender* (Manufacturer or Producer or Bulk Consumer or Collection Centre or
Refurbisher or Dismantler):
Signature: Month Day Year
12. Transporter acknowledgement of receipt of E-Wastes
Name and stamp: Signature: Month Day Year
ANENINEEEER
13. Receiver* (Collection Centre or Refurbisher or Dismantler or Recycler) certification of receipt of E-waste

Name and stamp: Signature: Month Day

Year

* As applicable

Note:-

Copy

colour code

number with Purpose

1)

2

Copy 1 (Yellow)

copies will be carried by transporter.

To be retained by the sender after taking signature on it from the transporter and other three
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Copy 2 (Pink) To be retained by the receiver after signature of the transporter.
Copy 3 (Orange) To be retained by the transporter after taking signature of the receiver.
Copy 4 (Green) To be returned by the receiver with his/her signature to the sender
FORM 7
[See rule 22]

APPLICATION FOR FILING APPEAL
AGAINST THE ORDER PASSED BY CENTRAL POLLUTION CONTROL BOARD/STATE POLLUTION

CONTROL BOARD
1. Name and address of the person making the appeal
2 Number, date of order and address of the authority  : (certified copy of the
to which passed the order, against which appeal is order be attached)
3. Ground on which the appeal is being made
4. Relief sought for
5. List of enclosures other than the order referred
in point 2 against which the appeal is being filed.
Signature........cceeeeveennne
Name and address.............
Place:
Date:

[F. No. 12-6/2013-HSMD]
BISHWANATH SINHA, Jt. Secy.
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